2367 Central Sales Tax
(Amendment) Bill

[Mr. Speaker]

was may refer to these stages rather
than to the distinct sale. What was
intended by the framers of the Bill
was that it must refer to the last stage
of sale within the same State, though
a number of sales may take place,
each independent of the other, each
one of them passing thorugh several
stages, so far as that particular sale
is concerned. To avoid that confu-
sion, and to remove perhaps a mis-
understanding regarding it, it was
thought necessary to make it clear,
and the necessary amendments have
been brought forward by the hon.
Minister. They have already been
moved. Now, the hon. Member
wants to reopen the whole issue, say-
ing that the whole thing ought to be
re-drafted and the Bill put off for
further consideration till the next
session. We are now on the simple
point whether there is agreement on
the amendments now brought for-
ward. Has the hon. Member got to

. make any suggestions regarding these
amendments?

I would not allow once again the
whole matter regarding clause 4
being reopened. I have explained the
point that is now for consideration.
1 do not think the hon. Member has
anything more to say. I shall put
the question now.

The question is:

Page 1,

for lines 20 and 21, substitute:

“inrespect of the last sale for pur-
chase inside the State and shall
not exceed two per cent of the
sale or purchase price;”

The motion was adopted.
Mr. Speaker: The question is:
Page 2, line 3—

for “at the last stage of sale or pur-
chase” substitute:

“in respect of the last sale or pur-
chase inside the State”

The motion was adopted.
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Mr. Speaker: The question is:

Page 2— v
for lines 5 to 7, substitute:
‘Explanation—The expression

“last sale or purchase inside
the State” means the transac-
tion im which a dealer register-
ed under the sales tax law of
the State—'.

The motion was adopted.
Mr. Speaker: The question is:

“That clause 4, as amended,
stand part of the Bill”.

The motion was adopted.
Clause 4, a asmended, was added, to
the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri T. T. Krishnamachari: I beg to

move:

“That the Bill, as amended, be
passed”.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.
GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Speaker: The House will now
take up the general discussion of the
General Budget.

Shri Mohamed Imam (Chitaldrug):
I have to make a submission. Origin-
ally four days were allotted for the
discussion of the General Budget, but
now I find the number of days has
been reduced by one. Three days are
not at all sufficient, considering the
importance of the Budget.

Mr. Speaker: This matter was rais-
ed even five days ago; then I suggest-
ed that the House might sit for
longer hours, even till 7 o’clock, and
the House as a whole agreed to it.
It is no good re-opening the matter
now.

The House will now take up the

general discussion of the General
Budget. As hon. Members are aware,
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the general discussion will continue
till Thursday, the 30th May, 1957 and
on the next day the hon. Finance
Minister will reply.

For the benefit of hon. Members,
I would like to draw their attention
to Rule 207(1) regarding the scope of
discussion on the Budget as distiguish-
ed from the discussion on the Fin-
ance Bill. The Rule lays down that
during general discussion on the
Budget, the House will be at liberty
to discuss the Budget as a whole or
any question of principle involved
therein. The scope of discussion at
this stage is thus confined to the gene-
ral cxamination of the Budget, i.e.
the proper distribution of the items
of expenditure according to the
importance of a particular subject or
service, the policy of taxation as it is
expressed in the Budget and the
speech of the hon. Finance Minister.

Members, may, therefore, make
obscrvation in regard to the general
scheme and the structure of the
Budget. The general scheme of the
Budget will include considerations of
revenue, surplus or deficit, revenue
and expenditure account and the
overall surplus or deficit. So far as
the revenue account is concerned,
Members may take into account the
method of estimation, whether the
revenue is over-estimated or under-
estimated, whether the expenditure is
pitched too high etc.

So far as general grievances are
concerned, these may be deferred for
ventilation at the time of considering
the Finance Bill. That will also be
the proper occasion for going into
details of taxation and matters relat-
ed thereto. Similarly details of
expenditure may be discussed when
Demands for Grants come up before
the House in the next session.

Under Rule 207(3), I fix that fifteen
minutes will be the time-limit ordi-
narily for every hon. Member, except-
ing the Finance Minister for whom
one hour or more will be allowed, if
necssary, for reply.
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So far as leaders of particular
groups are concerned, if they want
some more time, they will be allowed
by the Chair time up to a maximum
of 20 minutes or in extraordinary
cases 30 minutes.

Shri S. C. Samanta (Tamluk): I
want to raise a constitutional question.
My question is that unless and until
the Convention Resolution on Rail-
ways is amended by the House to the
effect that taxation proposals on rail-
way fares may be brought by the
Finance Minister, such proposals...

Mr. Speaker: The hon. Member has
already sent me notice that he wants
to raise the point and I am just look-
ing into it. The stage has not arriv-
ed for raising it.

The Minister of Finance (Shri T. T.
Krishnamachari): May I submit that
the time for raising it will be when
that Bill is discussed? There is a
separate Bill for that matter.

Mr. Speaker: This matter will be
discussed and if necessary I will allow
him to raise it there. In the mean-
while, I shall look into it and if I
feel it must be brought up before
the House, I will allow him an oppor-
tunity when that Bill is taken up for
consideration. Now we are on the
Budget.

Shri S. A. Dange (Bombay City—
Central): The hon. Finance Minister
introduced the Budget on the 15th
May and now 13 days after when we
start discussing the impact of the
Budget, I am rather in a very casy
position for the reason that during all
these 13 days, the people have had
an opportunity to express their opini-
on on the Budget. What is the opinion
that they have expressed? The
opinion that they have expressed is
the same as was expressed from time
to time by hon. Members of this
House when the Budget was being
introduced. When we recall the
scene in this House, of the situation
in this House 13 days ago, we remem-
ber that whenever a new item of
taxation was announced by the
Finance Minister we heard silent
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groans and means in this House and
these groans and moans were shared
by the Members of the Congress Party
also. The introduction of the Budget
accompanied by silent moans from the
Members of this House shows the
character of the Budget. The char-
acter of the Budget in short, is
that it is a budget against the people.
That is why the Members here re-
acted very properly, when the Fin-
ance Minister introduced these taxa-
tion measures and that is why the
people outside also have reacted very
properly. There have been hundreds
of telegrams from Trade Unions, from
middle class organizations, from
merchants’ organizations, traders’
organizations; they are just bewilder-
ed and stunned, they do not know
what has happened. Of course, it is
a stunning which has not arisen out
of the amount of taxation. Rs. 106
crores altogether or Rs. 78 crores

from the Centre; that amount
is not so stunning as far as
amounts go in these days. When

a plan jumps from Rs. 4,800 crores
by Rs. 400 and Rs. 500 crores to more
than Rs. 5,000 crores and in this
process when we get used to thosands
of crores, Rs. 100 crores is not such
a stunning amount. It was not the
amount that matters. It is from
where the amount is drawn, that is
the main question. And we find, as
the House knows, that everything has
been taxed, which the people would
like not to be taxed, everything has
been taxed which people would like
to use for their own living. Tea has
been taxed; coffee has been taxed,
matches, tobacco and sugar. Food
prices are already high and railway
travel taxed to crown the whole thing.
That is the picture in the Budget?
The Finance Minister comes and says:
“You are eating too much; you are
eating food too much; you are eat-
ing sugar too much; you are smoking
too much; you are travelling too
much; you are earning too much and
therefore, I am going to tax you. To
whom this is addressed, we should
like %o know. So far as taxation is
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concerned the taxation is on the com-
mon mass of the people. On the
upper ranks of the people taxation
comes down a bit and on the common
mass of the people taxation goes up.

The key note of the Budget is a
check on domestic consumption, on
the standards of living of the people,
a Budget which is framed in the name
of building up a Plan which is to
usher in a socialist society. A plan
made to usher a socialist society is
giving us a taxation system and a
budgetary system which takes away
the incentive from the very people
who are to build this socialism, that
is meant to raise the standards of liv-
ing of the people. The Finance
Minister might say: “Well, I accept
that.” He has been saying that. He
is courageous enough to accept that it
is a bad Budget, in the sense that it
imposes taxation on the people. He
has been saying somewhere else, per-
haps in the Upper Huose “I know it
is an unpopular Budget. What of
that? Here we are saddled with the
responsibility to develop the nation,
to industrialize the nation. If the
people have voted for the Plan, the
people have voted me to carry out the
Plan, and the Plan requires money.
They must accept the taxes for the
Plan”. But I do not know if the
people had known that within two
months of the voting, sugar, tea,
coffee, paper, kerosene and everything
was going to be taxed, they would
have given the vote in the way in
which they have it. In any case,
it does not matter. Let us take it
for granted that they may have given
it perhaps. I do not know. I accept
the position that the Plan is to be
developed and that money is requir-
ed. The difficulty of the Finance
Minister is this: Having accepted that
the Plan is to be developed, how
are you going to produce the money
to fulfil the Plan and he throws a
challenge to the Oppostion Beaches
and even to the people, to his critics,
as to how they are going to find the
money for the Plan.
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It is common ground between us
that we all want the Plan to be ful-
filled and I am one of those who
would certainly accept sacrifices in
order to fulfil the Plan. I would not
like the Plan to be disturbed in the
sense that the essential phases of the
Plan are not completed, some replace-
ment may take place here and there.
But that does not mean that I agree
with the Finance Minister in the way
in which he is taxing, in the way he
is reconstructing the whole tax struc-
ture of the country. He says: My
taxation is based on this, that dom-
estic consumption must be curtail-
ed, exports must be stimulated,
imports must be curtailed, production
must grow; you must save and give
the money to the Exchequer to build
the Plan. Is that the only way? If
that is so, then I would say: Is it
being properly carried out? I do not
mean whether the taxation is being
properly carried out or not; I do not
mean whether the execution of the
Plan is being properly carried out,
but what I mean in the mode of
approach to the creation of money
for the Plan, to building funds for
the Plan, is the mode of approach
correct? That is my question. For
example, is the Budget so framed that
it raises the standard of living of the
people and takes the money from
the very places where money is creat-
ed? If I agree with this Plan, if I
agree with him that money is requir-
ed, that the Plan must be developed,
I must certainly tell him from where
I am prepared to give the money
from or where he can take the money
from and where he should not take
it. If that is the question, what is
the quarrel? My quarrel is that his
approach to the budget is not an
approach of socialism, is not an
approach of demoncracy it is an
approach of developing capitalism
and bureaucracy. He may say: You
gentlemen can throw around phrases
about socialism. We are responsible
gentlemen and you are irresponsible
gentlemen. The Government bench-
es have the responsibility to carry
out the Plan; the Opposition Benches
have no responsibility to carry out
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anything except to fling words.
Therefore he says we are so serious
about it that we do not like to discuss
only abstract phrases. So far as
seriousness goes, I doubt whether the
Governmental Benches are very
serious about it. It may be argued:
Can you show how we are not serious?
I will quote an example. The Fin-
ance Minister himself has shown that
he does not treat his own responsibi-
lity seriously; he does no! treat the
people seriously. Not he has made
a speech in the Upper House that his
heart bleeds for the common man.
It may be, therefore, in exchange, he
wants to bleed the common man’s
heart, may be, being interested in
equivalent exchange. But then, what
is his seriousness about it? To give
one example. The Budget was intro-
duced on the 15th of May. Then
a day or two later comes out a state-
ment from him: “I do not know
how the tax on paper crept in. I
think perhaps the Kerosene tax was
a mistake.” So, a taxation measure,
a whole budget is framed and the
Finance Minister does not know how
a tax on paper has crept in. Taxa-
tion creeps in without his knowledge;
taxation comes in without his know-
ledge. May be, the Secretary gave
the figures how to balance the budget.
The Minister says that kerosene tax
was a mistake. Well, by the time he
discovered the mistake, many lamps
in the cottages were extinguished.
The cost of kerosene was going up and
villages have gone in darkness by the
time he discovered that kerosene tax
was a mistake, If the Minister does
not know about it in time, how am I
to take it that he is serious about
taxation? How am I take it that he
is serious in taxing the people?
Taxation is carried out in the archives,
in the office of the Finance Minister
in some such way. There is a short-
age of Rs. 78 crores; you make up for
it in any way you like. Somebody
in his office comes and says, Rs. 20
lakhs is short and should be balanced.
He says—You put it anywhere you
like. It does not matter whether on
paper or anywhere how the sum of
Rs. 20 lakhs is put! Again, there is a
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shortage of Rs. 2 crores; and you put
it somewhere you like. When it is
found that kerosene has come in for
criticism, the Minister says “I don't
know how it has happened”. 'There
is a budget which has been presented
to us involving Rs. 700 or 800 crores;
:and he does not know how a tax has
crept in.  Well, Sir, this is the way
in which taxes creep in which cut the
pockets of the people. There is no
real approach here. The whole
approach here is not of looking to the
needs of the people. The whole
approach is only to find the money
somehow. If that is the approach,
then, I would say that what is hap-
penning is going to happen. Taxes
are evaded when it comes to Income-
tax. I do not know how much eva-
sion there is. We are told that eva-
sion will be stopped. Some say
that the evasion has gone up to the
tune of Rs. 200 crores; some say that
it is Rs. 40 crores or Rs. 30 crores.
There are the speculators and the
monied interests. Nobody knows
how much really is the amount evad-
ed. Our poor Finance Minister's
condition is such that he says ‘I have
no statistics’. How does it happen
that the Finance Department has no
statistics? How does it affect the
balance of payments position? How
does it affect the American cotton
imports? We do not know what is
the actual balance of payments to
make up. Only it is said that the
people are earning too much and
eating too much; and therefore the
exemption limit is to be brought down
from Rs. 4,200 to Rs. 3000. He is
very keen to attack the middle class
people because their salaries are paid
from the offices and they caanot
evade. Therefore, I would say that
the approach to the system of taxa-
tion is an anti-people approach and it
is not a socialist approach. There-
fore, my contention is that the Trea-
sury Benches are not serious about
people’s interests. I regret to observe
that the Finance Minister himselt
does not take taxation seriously. The
very example of kerosene, as has
been admitted by the Finance Minis-
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ter, is enough to prove my charge
that they are not serious about stick-
ing to the principles. Principles are
for propaganda; principles are not for
action. It is only socialism in theory
but it is capitalism in practice. For
propaganda it is democracy in theory
and for action it is bureaucracy to
the hilt. That is why the people are
complaining and sending in telgrams
and so on.

Now, having given this characterisa-
tion and reading of the budget, I may
be asked to state what alternative I
have got. I may be asked: “Our
balance of payments position is dis-
turbed and taxation is not enough.
What is your alternative?” Well, my
alternative is very simple. The Fin-
ance Minister and the Government
benches are slowly accepting it but
in a very faulty way which keeps
them perpetually in crisis. ~ Where
should money be drawn from? What is
their theory about it?  Their theory
is that wealth should be created; let
it be distributed and once its distri-
buted over thousands of people then
go and try to get it by taxes.

This is the way they approach the
whole problem of taxation. And
when they approach those people who
have got the largest share of the
created wealth in their pockets, the
bigger ones evade. The small fish get
caught in the net and the big sharks
run away. And the Finance Minister
says, “what can we do? If the Plan
is to be implemented, vote for the
taxes, or I am there to take them
and the Home Minister will help me.”

I say, change the whole attitude.
And how to do it? Seize wealth at
the points of creation. Seize the very
points of creation and you have
enough wealth to finance the Plan.
What does it mean in simple words?
It means in simple words what he is
already doing but doing in a half-
hearted way.

My submission is that the key to

the completion of the Plan is to res-
trict immediately, on a very large
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scale, the private sector and enlarge
the public sector, with a boldness
which he has shown in taxing the
people, but a boldness which should
be used for better purposes and better
ideals. For example, why does he not
nationalise? Then they would say
“Al, it is their usual pet theory”. It
is not a pet theory. The difficulties
confronting the Budget and the Plan
are due to the difficulty that they have
in their theory. The hon. the Finance
Minister is a learned gentleman and
*s very much interested in theory, but
he is not ready to apply the theory.

Have they a theory of approach to
taxation? Have they a theory in their
approach to the whole construction of
the Budget and the development of
the Plan? They will say, “Why
theory?” Well, theory is necessary.
Their’s is the simple theory of the
law of supply and demand, prices
going up and down, markets being
disturbed, taxation not coming in. Is
that a theory? When the prices go
up, you control to pull them down.
When the prices come down, you do
something else to pull them up.
When income taxes do not come in,
you catch somebody. Is it a theory?
A’ scientific theory must be there if
you have to construct the economy of
the country.

In theory they have accepted socia-
lism. But what kind of socialism?
Have they defined socialism? Cer-
tainly, this House has accepted socia-
lism. Has this House ever defined
socialism?  Socialism is in the abs-
tract. They do not know what it
means. They say, it is something good
to be done; the Plan is for something
good to be done; and the industries
are for something good to be done.
But whose good, and by what method?

Therefore, in order to fix up the
thing properly, a theory is necessary.

I know people are sometimes very

. much angry with the mention of the
name of Marx. In season and out of
season they say, “That old man is too
old, he is out of date”. But when a
crisis comes, when balance of pay-
ments collapse, when there is concen-
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tration of industry and crisis, whea
taxation does not come in, and when
the whole thing is in a mess, then
they remember about some theory.
They go to Keynes, Pigou, Kaldor and
Marshall, and nobody helps ‘them.
They say, “No, let nobody help, but
we will not go to Marx because he is
too old”. Is it because he is too old
that they do not want to go to Marx?
He is so old now that half the world
system of economy is governed by
the principles of Marxism where there
is no crisis, no unemployment and
taxation like the one we are having.
That is why they do not want Marx.
Not because he is too old; but because,
he is too valid, though he is a century
old. Therefore, we must have a
theory. Have anybody’s theory. Let
Shri T. T. Krishnamachari develop
into a theoretician of socialism. Let
somebody else become a theoretician.
Let us have the theory clearly laid
down, Where are you going to get
the money from? How are you going
to allow industry to develop? Is it in
the interests of the nation and the
people or is it in the interests of
private property?

Industry is being developed today
in the interests of private property.
Large sectors of economy which can
yield very valuable surpluses are
still left in the hands of monopolists.
Large-scale industry, centralised pro-
duction yielding very heavy surpluses
should be the first source of providing
money for the Plan. It is large-scale
industry and centralised ‘ production
where the owners even do not know
where the production units are. You
may remember a report in the Tariff
Board a long time ago about the
textile industry in Bombay. There,
they said that 75 per cent. of the
directors of the mills do not know
where the mills are. I have personal
experience of this; I have had to
handle many millowners in Bombay.
If I ask a millowner “or that parti-
cular road, something happencd” he
will say, “I do not know the road, I do
not know the mill”. He knows only
the bank and the dividends at the end
of the year. Should such private
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interests be allowed to control the
essential production units, which are
essential for the life of the people and
which ,are essential to provide money
for the Plan? Why should they not
be taken over? Therefore, I would
say that money can be found by tak-
ing over the means of production and
sources of wealth. As to sources of
wealth, everybody knows what they
are.

They may have difficulty about the
nationalisation of plantation. I accept
that difficulty. After all, sometimes,
foreign capital is involved. Some-
times, foreign markets is involved.
All right, I provide an alternative.
Wait for nationalising tea plantations.
‘Why not swoop the difference in the
cost price of tea and the selling price?
Not merely through petty taxation of
incomes, but through some other
method. My hon. friend the Finance
Minister knows that the difference
between the cost price of tea, labour
material and managing agency com-
mission in the tea estates and its
selling price would amount to some-
thing like Rs. 12 to 20 crores per year.
Why not seize that alternative of
taxation?

May I now give some other exam-
ples? Before coming to examples, let
me clear this point. What I propose
is, in order to provide money for the
Plan, please do not tax the common
man. There are difficulties about
money. Let us see where money is
created, where wealth is lying. Do
not try to seize it after it is distri-
buted and it vanishes. Seize it when
it is in production. Who creates
wealth? It is labour that creates
wealth in the production units where
they work. Take hold of these
units. Pay them their dues and
take the surplus. The Plan will
be fulfilled without taking the tears
of the common man. Why is it
not being done? In what spheres
can it be done? In what spheres can
it be not done? Take nationalisation.
My hon. friend has already accepted
part of nationalisation. Formerly, we
were supposed to be irresponsible
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theoreticians who talked about nation-
alisation in season and out of season.
It is happy to know that slowly and
in a halting way Government Benches
are coming to our side in accepting
nationalisation.  Socialism is not so.
outmoded and nationalisation is not
such an irresponsible slogan as it was
made to be here in this country even
after Swaraj, five years ago. Shri
Khandubhai Desai, the Ex Labour
Minister, in 1947, wrote a very nice
pamphlet explaining the predatory
nature of the capitalist monopolists in
the textile industry, whom he knew
very well from personal experience
in Ahmedabad. He said, these gentle-
men have hidden wealth, let this
industry be nationalised, let that
wealth be taken over and let these
mills produce and yield profit for the
purpose of social gain, for the purpose
of building social enterprise. Shri
Khandubhai Desai later on perhaps
decried his own philosphy, because
sometimes it happens that you are a
great philosopher when you are not in.
governmental power, but you desert
the philosophy when you get to the
seat of power. That is perhaps what
happened to him.

An. Hon. Member: It applies to you
also.

Shri M. C. Jain (Kaithal): Does it
apply to you?

Shri S. A. Dange: It will not apply
to us. No. You can give a trial if
you like. I do not mind.

With regard to this slogan of nation-
alisation, as I was saying....

Shri T. T. Krishnamacharl: A few
drops of poison are enough for this
country. We do not want an aval-
anche of it.

Shri S. A. Dange: Potassium cyanide
when properly diluted stops pain,
when concentrated it is poison.

Shri T. T. Krishnamachari: I am
glad the hon. Member has experienced.
pain.
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Shri S. A. Dange: With such taxa-
tion who would not experience pain
except you—by you I mean the
Finance Minister. We are in pain and
that is why we shout. And many
Members shouted on 15th May, may be
they are now asked not to shout too
much, as it inconveniences the Minis-
ter.

Now, coming to resolving the pains,
as I was saying, the State Bank has
been nationalised. When you wanted
money, insurance was nationalised,
The money is coming now for invest-
ment. Light railways are nationalised.
A part of trading has been taken over
by the State. We demanded State
trading. Why should not the vast
export of manganese for instance be
taken over by the State? The
C.P.M.O. Syndicate in Nagpur entered
false rates in the local books and
sold the manganese on the London
market at a different rate and swal-
lowed the difference until it was
brought to the notice of the Finance
Ministry by a certain gentleman.
Then they went to the C.P.M.O.
Syndicate and said: “For God’s sake
give us Rs. 10 more at least” and the
C.P.M.O. Syndicate agreed. Why is
this trade not being nationalised?
Why is the export and import of
essential commodities nmot being taken
over by the State? State trading has
started. It has come only to the
modest sum of Rs. 24 crores in May,
1957, and that too mainly in regard to
countries of the socialist bloc. The
total foreign trade is over Rs. 1,200
crores. State trading has now become
more or less an accepted principle.
The various States are undertaking
trading. But this export-import trade
is the most essential thing if you want
to guard your balance of payments, if
you want to introduce order in the
whole system of import and export.
If that is not done, the Finance
Minister has to go round and com-
plain: “I do not know how imports
are taking place, how exports are
taking place.” The only way to stop
that is to undertake export-import
trade by the State. The total foreign
trade is Rs. 1,200 crores, and even if
you take half of that and make a
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modest ten per cent on it, you know
how much money will be found from
it. Motor transport is already being
taken over. Some mining like gold
has been nationalised. So, -nationali-
sation which was considered such a
bad thing for our economy is slowing
being accepted, but when?—when the
economy catches their throat, when
they themselves feel suffocated; they
then say they will nationalise. But
when they put their hands round the
throat of the common man and he
says, “Please nationalise for the sake
of the nation, do not throttle me”,
then they say “No”.

Therefore, what I say is we have
an alternative source for finding
money and that is to expand the
nationalised sector in order to increase
the resources for the Plan. Then you
will not have the need to tax the
common man as you are taxing today.
I do not say taxation can be com-
pletely avoided, but in a socialist eco-
nomy major taxation always comes
from the nationalised sector and not
from taxation of the necessities of the
people. If the Finance Minister
wants to,—he is interested in soeialist
methods of taxation and socialist
theories of taxation—certainly we can
have a separate sitting or a committee
for those who are interested in that.

I am speaking with responsibility
and seriousness, and I am pointing out
alternative sources of income. There-
fore, my suggestion is: firstly, take
over the big banks. You have taken
over the State Bank, very good. Take
over the big banks which are centra-
lised, in which functions for the
owners and the shareholders are
what?—nothing. Their’s is no responh-
sibility either of trade or of invest-
ment or of anything. Therefore, this
is an idle activity, and this activity
which earns such a terrific idle income
to the bank-holders should be taken
over by the State. Why not? They
are good gentlemen; they are very
patriotic. Their hearts can be chang-
ed. And if their hearts cannot be
changed, and thcy would not give
these over peacefully, then I say let
them be taken over by law, because
they refuse to change their hearts,
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So, I would suggest that State
trading is one source. Nationalisation
of banks is the second source. And
the third source is this. My hon.
friend was very charitable about the
excise duties and the virtues of the
textile industry in not passing on the
excise duty on the cloth prices. I
hope he knows the trick. It is being
done because excise duty is given a
rebate on the third shift production,
and the third shift production is
increasing; therefore, it is not passed
on in the prices of the textile goods;
it is not because the textile magnates
have suddenly discovered the neces-
sity to build the Plan that they are
not passing on the excise duty in the
cloth prices.

-

Here is the textile industry; it is an
industry which is ripe for being taken
over by the State, because there is
one simple fact, if hon. Members
would like to know, and that is that
17 out of 400 mill companies 35
per cent. of the total assessable profits
of the whole industry. What a highly
concentrated system of production!
What a highly concentrated system of
profit-making! And what a highly
callous system of passing on the bur-
dens to the shoulders of the people!

Here is this textile industry, where
nearly 50 per cent. or more of the
production is concentrated in a few
hands. Can they not be so patriotic?
Can these gentlemen, who talk so
much about the Plan, these multi-
millionaries, not hand over this textile
industry to save the Plan for a time?
If the Plan is prosperous and if they
are much in difficulty about money,
we can give them a nice little cost-
of-living index-wage and dearness
allowance with bonus; we can allow
them Rs. 500 a month, and they can

. hand over to us their best units for
) the sake of the nation.

If the Finance Minister can bring
© Rs. 3000 income in the system of taxa-
. tion, and can hold that Rs. 250 a
month are enough for a man to live
for the sake of the nation, will not
Rs. 250 a month be enough to live for
& milllonaire for the sake of the
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nation? But he would not take that
line. He will say, “I will coax him,
and say, for marriage ‘Do not spend
Rs. 2 lakhs; spend below Rs. 2 lakhs;
then you would not be taxed.
Why go over Rs. 2 lakhs? It is so
much of worry; you better spend for
the nation.” So, there are nice
words, there is nice taxation, and
there are soft words and cushions
provided for Rs. 2 lakhs and over
Rs. 2 lakhs but for the common man,
what hard-hitting brick-bats are there!
That is the system of taxation in this
Budget.

Therefore, I would say, take these
centres of production and nationalise
them; and there would be enough
money. Please do not bleed the poor
in order to feed the rich. That is my
request to the Finance Minister, when
he starts reconsidering the Budget
proposals.

Of course, he has come round and
said ‘But, don’t you give me the
credit for being a little socialistic?
Have I not proposed the expenditure
tax? Have I not proposed the wealth
tax?’. But what is the use of simple
nationalisation, and what is the use of
simple estate duty? You know what
has happened to the estate duties.
We thought that after the man is dead
at least, his property would come to
us. But nothing is coming. In the
Budget, something of the order of
Rs. 10 to 12 lakhs is there. There
are shrewd men of property; even in
death, they are so very shrewad as to
cheat the nation of its dues, and no
death duties can take away that pro-
perty from them. Like the Vidushaka
in Kalidasa who even after death
provided humour for humanity, these
gentlemen provide oppression for
humanity even after they are dead.
So, what is the purpose of simple
estate duties? What did you get by
them? You say there is expenditure
tax and there is wealth tax. But of
what use are these taxes in the case
of these evaders who can evade
company taxation, and who falsify
books? You try and catch the Saksi-
rias in Bombay and get income-tax
from them. You are trying to catch
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that shark, one shark whom you have
tr.2d to catch for the last five years;
but he jumps from one court to
another, and he makes merry with
money, and you cannot get a farthing
from him.

That is the law; that is the system;
that is the taxation. But when it
comes to the poor man, you tax his
sugar, you tax his tea, you tax his
coffee, you tax his matches; because
he cannot evade, because he cannot go
to the Supreme Court. He cannot go
to courts and ask for exemption, ask
for delaying processes because the
books are not ready, and if the books
are seized, they are handed back
because the market operations are
held up for the time being. That is
the system in which we are working.
If you work the system that way, and
you do not really take to a proper
socialist theory and socialist practice,
by simply building an industry, you
cannot build prosperity for the people.
Building an industry does not auto-
matically lead to prosperity. Textiles
mills which were built by hundreds
did not lead to the prosperity of
workers, until they struck and got
money for their work.

Therefore, is that the only thing?
Nationalisation also is not the only
thing. Imposing taxation on wealth
and expenditure is not the only thing.
You have also got to consider how
you administer it. How do you go
about getting it? Here I come to the
method. Tremendous corruption and
waste are prevalent. The hon. Finance
Minister accepts it. He is a straight-
forward and sometimes very frank
man, when he chooses to be one.
Sometimes he is not. But in this
case, he accepts it. He accepts that
there is some corruption and waste.
But what is the cure? He says—
what can I do? For corruption, there
is an anti-corruption police. For anti-
corruption also, there is another
anti-anti-corruption police, and for
that department, there is another
checking department. Ultimately,
you get embroiled in it and corruption
prospers and they go on merrily in-
spite of your adopting anti-corrup-
tion devices.
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How can you get rid of it? Surely,.
he has a difficulty? Why because the
concept of democracy that you have:
accepted is the wrong concept of
d acy. The pt of democracy
in theory is not clearly defined. They
think democracy means taking a vote
and coming here and doing what
they like, passing any law they like-
after discussion, with the Opposition,
sitting here. You do not shoot them,
you do not hang them. So here is
democracy. What more do you want?
Here they come and say what they
like. So he says there is democracy.

That is not democracy. It is a
democracy of throwing words at each
other, while really the pockets of the
people are picked. That is not real
democracy. The way to stop:
corruption is by seeing that in every
concern, at every point of administra-
tion, at every point of State power,
there must be workers’ supervision.
The employee, the worker, middle
class or ordinary worker in the fac-
tories, must have the power of super-
vision over the organs of administra-
tion. When the organs of administra-
tion are supervised by the working
class organs, then alone democracy
develops, and then alone socialism can
develop—not in the way you are pro-
ceeding.

But what is the condition today?
When Works Committees are consti-
tuted, when employer-employee Joint
Committees are formed, the worker
cannot even ask for the balance-sheet
of the company. Why? State secret,
trading secret, cenfidential informa-
tion! This is over and above the fact
that the poor worker is sometimes
humbugged by many figures. When
he comes to stick to the last, what is
their last stand? Victimisation and
dissolution of the Works Committees
because the Congress Party does not
like it. Works Committees have been
dissolved in many places, not accepted
and ruled out just because they do not
subscribe to the Congress Party. Real
Workers’ supervision, therecfore, is the
main check against waste and corrup-
tion. That alone is the real concept of
democracy. It can be done slowly; it
cannot be done in a day because the
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workers also have got to be trained.
I accept it.

Therefore, I accept some of the prin-
ciples which are enunciated in this
Budget and I would like the hon.
Finance Minister to translate them
into practice. Here is one principle;
He speaks of sacrifices. “Sacrifice on
a nation-wide scale and injustices or
excessive inequality go ill together”
a la the Finance Minister. Who
would quarrel with this principle?
The question is: how is it translated?
One example is enough. Already there
is sacrifice on a nation wide-scale in
the 12 or 13 taxes. There is injustice
or excessive inequality even now
between the worker and the capita-
list. In the case of the worker who
produces wealth, the middle class
employee who helps, how does this
principle work out? I have got
figures of the “socialism” that we
have worked out for four years
from 1950 to 1954. I have not got
flgures for the later years; the
Finance Minister will pardon me.
But here this principle quoted above
is not enunciated today. This prin-
ciple was enunciated long ago.
Inequality and sacrifices go ill toge-
ther. Take the years 1950-1954. I
have worked out the table. ‘What
was the share in the total factory
income of the workers and middle
class employees and what was the
share of the capitalist? When socia-
lism prevails, the share of the former
should go up and the share of the
latter should go down. At least
you will accept it, even though you
do not define socialism very theore-
tically and very correctly. ‘When
socialism progresses, the share of the
worker should go up and the share
of the capitalist should go down,
unless socialism on the other side
means exactly the reverse. But here
it is socialism in the reverse. What
is the share of the wages and sala-
ries? In 1950 out of a total net
uctory income of Rs. 550 crores,
Rs. 232 crores went as the share of
wages and salaries and profits were
Rs. 318 crores. 232 and 318! Any-
way, 1950 was a bad year. Let us
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go ahead, when we have got excellent
principles and theories and so on, to
the year 1954. The production
increased from Rs. 550 crores to Rs. 760
crores. But the share of the worker
advanced from Rs. 232 crores to
Rs. 249 crores—an increase of Rs. 17
crores, while production increased
from Rs. 550 crores to Rs. 760 crores.
The capitalist, Oh, he has been very
hard hit!

13 hrs.

The hon. Finance Minister, the hon.
Commerce and Industry Minister and
all the hon. Ministers put together
have decided that capitalism shall
not grow in that way. But the share
of profits has grown from Rs. 318
crores to Rs. 511 crores! This is
socialism in reverse. Socialism in
theory and socialism in practice are
different. Here are the figures to
show it. I had submitted them in
the Labour Panel two years ago to
the Finance Ministry, two years ago
to the Commerce Ministry. What is
their answer? .

In this Budget, they said that
inequality was rather a little less; it
is not so pronounced as to compel
the common man to revolt. There-
fore, as one professor of Delhi said,
this taxation is all good because it
makes the people conscious of the
Plan. Conscious in what way? To
the poor man, the Budget comes
with a bang in his teeth. His teeth
fall out. Then he becomes conscious
of them and he becomes conscious of
the Plan! This is a wonderful way
of making the worker and the people
conscious, according to the philosophy
of Dr. V. K. R. V. Rao, when he
delivered a lecture in Delhi Univer-
sity the other day.

Yes, people are becoming conscious
of the Plan. We want them to
become conscious in a positive way,
to build a plan. The Budget is
making them conscious in a negative
way, to obstruct the Plan, to be dis-
satisfied with the Plan, to shout
against the Plan. Therefore, my
submission is: please change this
line.
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How do you change the line? It is
very simple. Allow democracy to
function without interference, and
let them express themselves in
action. Because people are acting,
the first thing should be that the
people should be allowed to speak
against the Budget =and act against
the Budget so that the Finance
Minister may really understand what
the people feel. Then my appeal is
that your approach to the toiling
oveople and their needs should be
changed. Your aproach to the mono-
polists and their anti-people deeds
should be changed. Please also
change your approach to the nation
which wants to be industrialised.
Your approach to the people, who
are with you, if you carry out social-
ism in practice and who are against
you if you want to develop capitalism
in reality while only mounting phrases
of socialism, should also be changed.

As regards concrete suggestions for
changing the measures of taxation,
as has been suggested by the hon.
Speaker, I will come to them at the
time when we go to the Demands
for Grants. Then each Demand will
be taken and so altered as to suit
the new approach that I am sugges-
ting to the Budget. But immediately,
they are already thinking of control-
ling food prices; they are already
thinking now of taking the specula-
tors' hoards and of buying them

over. But in that process, please-

do not take over the stock of the
peasant; please do not touch his
stocks in the name of taking over the
hoarders' stocks, because we know
that when you begin to attack the
hoarder, in the end you also attack
the middle peasant or the smaller
peasant. That precaution should be
taken so that the people are not hit.

Then I come to the rising cost of
living that is already there. The
Finance Ministry -has worked out a
very nice table. It says that the
cess on tea per lb. is so much. Then
it calculates how many cups of tea
(including sugar) are made out of
ene lb. Therefore, it says that the
rise should be only so much, which
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would mean not a big rise in the cost
of living. But, Sir, the economy does
not work that way. He knows
capitalist economy very well. If
there is one pice rise in one place
then hundreds of pice rise in other
places. Even now they are having
as many rises in prices following the
lure of the average rate of profit.
This same rate of profit law operates
in capitalism. If Marx were studied
better, he would tell you how it
operates, in his third volume. If the
hon. Minister wants to read it he
can. Of course, he reads it; but he
does not accept Marx because he is
rather too old. But Marx is living.
Surely, one pice rise is a small thing
but the whole thing goes on sky-
rocketing and the people demand
higher wages. There will be demons-
trations and strikes. But the Finance
Minister will come round with his
figures and say: Oh! there should be
a rise of only 2 pice in sugar and
why are you shouting? But, we
have a capitalist economy and not a
socialist economy. We have not
established it. The rise goes on and
the capitalist goes on cornering pro-
fits irrespective of what happens to
the people.

I would conclude soon and probably
this is the last quotation from the
Finance Minister. There is one
genuine difficulty in his Budget to
which I want to draw attention,
which he is not emphasising—and it
is natural that it should not be
emphasised. 1 have all my sympa-
thies with him. A rise in the Defence
Estimates by Rs. 50 crores has surely
put the Government in some diffi-
culty. And, who is responsible for
this? The Imperialists from whom
we are asking aid. They give aid by
one hand and give military aid to
somebody else by the other hand and
then ask us: Well, how will you
defend yourself? That has naturally
put us into the position of spending
more on Defence. But, some of
these expenditures on Defence are
not sometimes done in a very prudent
manner. I do not know all the facts;
I would ask the Government later on
about it.
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For example, we are getting 66
Canberra bombers. We are in need
no doubt. We have asked England
to supply them. And, I am told that
the price of each is something like
3 or 4 times the price which would
be asked if we get them from some
other place. Why should we go for
the Canberra bombers from England
and buy them for Rs. 27 crores
instead of buying them at cheaper
rates from Czechoslovakia or the
Soviet Union. Even Nasser’s small

country Egypt is not embarrassed in

buying it from Czechoslovakia. Why
should we, with 400 million people,
with all the strength we have, be
embarrassed in buying from other
countries: Why should we be em-
barrassed in diverting the order and
displeasing a country which, as the
Prime Minister once said, does not like
the freedom that we have got? If
they are trying to embarrass us, we
will surely defend ourselves. Why
buy only from America? We can buy
from any market. Why, then, in
Defence, should such methods be
followed and why should we impose
higher taxes for strengthening our
Defence stores? I do understand,
therefore, the difficulty about this
Rs. 50 crores because the Americans
with their Middle East Policy and
the Eisenhower doctrines want to
disrupt our plan of development.
But, we can surely tell them: Gentle-
men, there have been many people
coming to disrupt our movement for
freedom; they did not succeed and
they will not succeed in disrupting
our economy even if they put up high
rates and prices to blackmail and
embarrass us. It will not help.

In the end, T would surely agree
with the Finance Minister in his last
statement of policy and principles
which he has made, which policy and
principles I do accept; but, I would
only submit that he should translate
them into practice. What is the princi-
ple? “Advance towards economic
equality and positive social improve-
ment should be made” When? Not
in easy times; not when economy is
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stable; not when prices are good; not
when production is going up and
everything is nice and sweet. That is
not what the Finance Minister says.
I agree with him. He says that “the
greatest advances in positive social
improvements are made in difficult
times”. He is right. They are made
“in difficult times when the conscious
and the solidarity of the people are
raised to the highest pitch.” There-
fore, positive social improvements
can be carried out even though there
are difficulties. What is that social
improvement, positive social im-
provement? Take over those centres
of monopoly power; take over those
centres of wealth production and
bring them into the State sector and
save the common man from this taxa-
tion. This is certainly a big attack
on the monopolists; but when to do
it? Not when there are no difficul-
ties. We do it in difficult times
because the solidarity of the people is
behind us. The people are behind
you. Take over that sector. If
those interested try to sabotage, the
people are with you, power is with
you and give the saboteurs to wher-
ever they want to go. Here and now
you can think about positive improve-
ment.

Therefore, my submission in the
general discussion of the Budget is,
please change the whole outlook.
theory of economy.
Please lay down what it means, not
merely the theory of prices, supply
and demand and markets and so on
but the theory of socialism. Let
Marx lie in his grave. Have some-
body who is living; have an Indian
theory; have some Indian ¢prophet.
We have got many prophets here.
Have that theory worked out in such
a way that where wealth is pro-
duced—these productions centres are
taken over for the State sector so
that the common man is saved from
these taxes, so that he may get
cheaper matches, cheaper sugar. We
are told that we are taxed because
we eat too much. It is really a sad
commentary when 50 per cent of the
people here do not get even two meals
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a day. With a population living that
way, to tell them; You are eating
too much’, is a sad commentary not
on the people not on the nation, not
on the freedom, but a commentary on
the bogus and hypocritic principles of
socialism that are mouthed by the
benches in power and which are not
real. Translate real principles into
practice when the people demand it.
That is all I have got to say.

Shri Ranga (Tenali): Mr. Speaker,
I am glad to have this opportunity,
just soon after the Leader of the Op-
position had his say, to say that I am
in favour of this present Budget. I
claim to have been a socialist and I
continued to be a socialist for nearly
as many years for which Shri Dange
has been a socialist, ] think. We have
an Indian prophet of socialism and
that is Mahatma Gandhi. Our ap-
proach towards socialism is not cer-
tainly the approach of Shri Dange and
his party. (Interruption). We do not
give passports to people to go to some
other country. We give no passports
(An Hon. Member: To hell.) as Shri
Dange’s friends have done in other
countries only to Siberia and to some
of the mines where the people are
forced to work....

Shri S. A. Dange: Today the Indian
trainees are trained in Siberian mines.

Shri Ranga: We are conscious of
the fact that we have chosen to deve-
lop this country. We have not said
that we are going to get rid of the
capitalists here and now. We have
not said that we do not wish to deve-
lop nationalisation. My hon. friend
seems to be under the impression that
nationalisation is a kind of tenet in so-
cialism which has been preached by
the communists and not by any body
else.

As long ago as 1938, when the
National Planning Committee was
brought into existence in this country
with Jawaharlalji as the Chairman-
and some of our friends of the com-
munist party were also only too glad
to co-operate with that commiitee—
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the Indian National Congress was com-
mitted, among so many other things,
to the nationalisation of some of our
basic industries also. Even so late as
1948, after we had achieved our own
freedom, the Indian National Con-
gress and the Congress Party here
have declared to the country not that
they were going to change their ways
simply because they got into power
but that they remained consistent with
their own principles, and, therefore,
they wanted, in enunciating their in-
dustrial policy, to nationalise the basic
industries in this country. We do not
wait for my hon. friend Shri Dange
and the communist party to teach us
how to nationalise any industry or
whether we should nationalise any in-
dustry at all.

I give this credit to him. He and his
Party have stood by the principle of
nationalisation. So have we. It is not
the monopoly of his party.

But, then when our party has taken
the responsibility of running the
Government of this country, that must
be given the privilege and thc right
of choosing the time when it should
nationalise and also choosing the in-
dustry. He has given one instance—-
textile industry. It is true that the
textile industry is almost ripe for
nationalisation but the exact time
when it is to be nationalised and the
manner in which it has to be nationa-
lised will be the privilege and the
duty of the Government and I dare
say that it will come some day with
its own proposals. I am glad he men-
tioned some of the industries which
the Government has already nationa-
lised. That must be the justification
of the Government. That must be the
answer to him and the Opposition.
Government of India is prepared to
shoulder its responsibility towards the
country in a responsible manner and
in a timely fashion too.

Having said that, he wanted us to
have a theory of socialism. 1 dare say
he is acquainted with what is called
guild socialism. There are all kin.ds
of socialism but he is concerned with
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only one kind of socialism, that is,
Marxist socialism. He swears by that
socialism. We swear by Gandhian
socialism if we are to mention Maha-
tama Gandhi’s name or if we are to
make it our own, Indian socialism. If
we look at England, France, Spain,
Italy and various other countries,
there also socialism is popular. There
;re people who swear by guild socia-
ism. :

Shri Nath Pai (Rajapur): Not in
Spain.

Shri Ranga: In that period when my
friends werc also part of an interna-
t!onal brigade, when their revolu-
tionary Government had to be defend-
ed, there was guild socialism in Spain
too. Its essence is to see that bureau-
racy is put down, that managenal re-
volution is not allowed a free play, to
see to it that self-employed people are
protected and are cherised also.

My hon. friend himself has charac-
terised this as bureaucrats Budget. At
the same time, he wants to have a
nationalisation galore. What would
be the result of this nationalisation, if
we are to carry it out in an indiscri-
minate manner? Only more and more
power to the very bureaucracy against
which he says so much. Does he want
this country to be bureaucratised fur-
ther? He has himself given as to how
bureaucracy has bcen able to play
with some of these taxes without the
notice of the Finance Minister? Is that
the kind of bureaucracy that he wants?
They are having it in Soyiet Russia,
in China and in many of the satellite
countries. We know what price the
masses there have been obliged to
pay. We have had an instance only
last October in Hungary and a little
before in Poland. Now, you hear what
Mr.Gomulka is saying. It is not neces-
sary for Mr. Ranga to give an answer
to Mr. Dange. Gomulka, who is
the communist, who is the Prime
Minister there, has given an answor
to my hon. friend, Shri Dange and
other friends who are behind him in
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this country and in that half of the
world where Marxism is ruling com-
pietely undismayed.. (Interruptions)

Shri A. K. Gopalan (Kasergod):
Speak of the 1957-58 Budget.

Shri Ranga: My hon, friends have
said that they are in favour of this
Plan. My hon. friend who has inter-
rupted me just now was the Leader
of the Communist Party in the last
Parliament. He himself came for-
ward and offered his co-operation on
behalf of his party to the Congress
Party and the Congress Government
in implementing this Plan? How do
they want to implement it—by obs-
tructing in every possible manner the
possibility of raising funds in order to
finance this.Plan? That is an extra-
ordinary conception of co-operation.

Some great saint once said: “Oh,
God? Save us from our friends.”
These are the friends. He was saying
all the time: “Get at the rich, at their
very source. You are doing it to some
extent but not enough. Get hold of
this industry and that industry.” We
are getting hold of as many industries
as possible, to the extent that we can
swallow and derive any benefit from.
out of it. There is the good old adage.
you can kill a goose but you cannot
possibly get gold out of it. Soviet
Russia tried to get gold out of it. It
finished with everybody. It finisn-
ed with all the capitalists and
all the rest of them. After that, the
movement finished the very authors
of that revolution. They went away,
the peasants themselves went away.
Then, the masses, because they failea
to govern them in a decent and just
way, because they did not do anytNing
positive, became victims, millions and
millions of them, of a terrible famine
about which they kept the rest of the
world ignorant for years and years.

Sh.i 2, A. Dange: How is it rele-
vant?

Shri Ranga: It is relevant. Wkat
happened in China? We do not be-
lieve in that kind of a theory of Mar-
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xism, which, when it comes to prac-
tice, would he'n peop'e to see garlands
of heads cut off, in the name of deci-
sions taken by people’s courts and on
thé ground of corruption.

He wants our Government to deal
with corruption. So do we. All of us
are united in seeing to it that corrup-
tion is put down. Our friends are hav-
ing a try in Kerala in putting down
corruption. Surely, Kerala is not a
land of all honesty. Merely because
these friends have come to power, it
is not as if all the civil servants have
suddenly become honest. Now, let us
see in what democratic, efficient and
conscientious manner they are able to
deal with this corruption.

Shri A. K. Gopalan: You will see it.

Shri Ranga: We are prepared to
take lessons; we have taken lessons
from Soviet Russia when we instituted
a National Planning .Committee in this
country. We shall certainly take les-
sons. But, in the meanwhile we have
to go on.

My hon. friend, the Finance Minis-
ter, in his speech in the other House
has said that we should not demoralise
our services. We should not brand
all officers, honest and dishonest to-
gether, and say that the whole lot of
them are so corrupt that the whole
service is wreaking with corruption
and not give any consideration for the
honest officers. We cannot go in that
direction. In this connection, what
sort of a lesson the Soviet Russia set
before us? What did the Stalin re-
gime do? What did those people do
there? They were the people who
consigned thousands and thousands of
people? not to mere punishment or
imprisonment or forced labour but to
regular death. If that is the way in
which they want us to deal with
human lives, in such a cheap manner,
we do not want to go that way. We
believe in Gandhism.... (Interrup-
tions.)

An Hon, Member: What about
Kalka, Bombay, Ahmedabad and Cal-
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Mr, Speaker: Order, order. I would
urge upon the hon. Members one
point. When they give, they must
also take. Let that not be one way.
traffic.

Shri S. A. Dange: I only wanted
to give a list of the firings.

Mr, Speaker: But not by interrup-
tion. The other hon. Membeis can
give it when they speak.

Shri Ranga: Those firings will come
up for discussion when the Demands
for Grants on the Home Ministry are
before the House and they will have
an excellent opportiunity either to de-
fend themselves or to defend Lhose
people who had had to fire upon those
persons on those occasions.

He said that the state trading was a
possible source of carning nearly Rs.
20 crores at the rate of ten per cent
profit out a trade of Rs. 20 crores.
Very well. It is nothing new. It was
our Government which had appointed
a State Trading Committee. Later
on, another Committee was also ap-
pointed.

We had all the literature before us.
They themselves came to this House
with the proposal of having a State
Trading Corporation. We have al-
ready established it and it is work-
ing. We also know that when the
proper time comes the State Trading
Corporation would be able to inform
the House how much trouble we are
having, how much difficulty we are
experiencing in carrying on our trade
with Soviet Russia, how Soviet Russia
which believes in complete State trad-
ing in all her trade activities, not only
in her own country but also outside
in the rest of the world, is today insist-
ing upon having freedom to trade with
our country not merely through the
State Trading Corporation but also
independently of the State Trading
Corporation but also our own business-
men in our country. They are asking
the State Trading Corporation to agree
to it. Merely because our business-
men are all small people with only
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small Tesources, they seem to think
that they would bz in a position to
exploit them, and they want to cxploit
them. There is politics also behind it,
I need not go beyond that.

Therefore, we have got to watch
every onc of the steps that we take,
and we are watching. We have start-
ed State trading already. We shall
certainly take one after the other. The
very establishment of the State Trad-
ing Corporation is a notice to ell the
businessmen who have been interest-
ed in export and import business that
we shall go ahead in that direction.

My hon. friend raised several
other points. He said, this is an
‘anti-pcople’s approach’. I cannot
understand that. Pcople are people
to whom we have got to go. They
also gone. Their strength is that
much and the strength of the Con-
gress is this much. And, I say that we
have held elections in a free manner,
in the freest possible manner. It is
unimaginable, it is unapproachable
and it has not been experienced till
now in any of the Communist control-
led countries in the world. My hon.
friend claimed half the world. That
half the world has to learn a lesson
in holding frce clections in  this
manner. After having held the elec-
tions, how do we go to the people?
We do not deceive them at all. Even
after the elections were over where
1 was elected as a Member, I have
addressed more than 50 meetings in
my own constituency. I have told
them, one and all, even in reply to
their Samman Patra where they said
that they do not want such and such
taxes, that we can only say: “Please
do not put so high a tax”. I have
told them that there are going to be
more and more taxes because, 1 said,
without taxing our people we can-
not finance our Plan. When the peo-
ple have voted for the Plan there is
no doubt whatsoever about it. And
what is more, we have given them
sufficient notice also.

1 have been studying reports of
the doings of different governments
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in different parts of the world. I
have not come across another gov-
ernment which has had the moral
courage to come to Parliament and
take a sort of blanket authority from
the Parliament to raise excise duties
on cotton and various other commo-
dities up to the tune of 50 per cent.
When? On the eve of the general
elections they have taken this autho-
rity. They did not impose any addi-
tional taxation, yet they have taken
that authority for raising additional
taxation and then had the moral
courage to go to the people and tell
them: “Look here, this is what we
are going to do. We are going to
raise higher taxes. At the same
time, please give us your votes.” We
did not burke the issue. We did not
deccive anybody. Pecople have given
their votes knowing fully well that
there are going to be higher and
higher taves and they will have to
pay higher taxes. .I thought my hon.
friends would comec forward and say
that these taxes are not enough; we
should raise more money, otherwise
we would not be able to finance our
Plan. Instead of that, they say that
we should not tax anybody. At the
same time, they say we should not
invite any assistance either from
England or from America, from any
of these democratic countries be-
cause they are all imperialist count-
Ties.

Shri S. A. Dange: 1 never said
that.

Shri Ranga: He did not say ‘demo-
cratic countries’, he said they are all
imperialist countries and, therefore,
we should not borrow from them.
They say that we should only borrow
from friends whose capacity to lend
to us is very limited, purchase our
defence materials and all the rest of
it from them and follow the policy
of Mr. Nasser, his glorious example,
so that these doors would be closed
to us. Then we would be put in a
trapp from without any outlet at
all. We will lose our friends. My
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hon. friends want us to go in with
these friends who are incapable of
helping us sufficiently and thus give
up our other friends. At the same
time. they do not want us to ralse
any tax to implement the Plan.

Then, how are we going to imple-
ment the Plan? Then they say:
“Because the Government has failed
to implement the Plan you—John,
Ruskin and so on—give your votes
to us. If you do not give your votes
at the proper time we will not wait.
We shall simply capture power and
run the show. When we begin to
run the show then there would not
be any talk of people’s discontent,
because there would be complete
dead silence.” That is the kind of
social theory my hon. friend has in his
mind. (Interruption). That theory is
certainly a hundred years or more old.
nevertheless. that theory is always
as new as for Hitler, for Mussoulini,
for Stalin and various other dictators
that have gone before us in the world.
We do not go the way of those dicta-
tors. We want to sce our people
alive, prosperous, progressive and
progressing, and inorder that these
people are properly looked after it
is most essential that the Govern-
ment would have to deal with them
in a humane manner, in a considerate
fashion.

I have many points, Sir, in regard
to which it should be possible for me
to find fault with this Budget. But
this is not the occasion for that. The
time will come when later on we
begin to give detailed consideration.
It would then be possible for me as
well as various other friends to offer
our suggestions. But one thing is
very clear. Let there be no mistake
about it. This Budget is not entirely
a rich man’s budget, it is not entirely
a poor man’s budget. It is a people’s
budget. Of course, it is true that
duties on salt, kerosene and various
other things have been raised.

An Hon. Member: Not on salt.

Shri Ranga: I am sorry, I meant
sugar, matches and various other
commodities. They have got to be
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raised. Then my friends say: “How
suddenly you have raised them by 30
per cent to 50 per cent?” We have
at least given notice to the people
that we are going to raise and we
are raising them. When my hon.
friends would get an opportunity they
would not give any notice at all
What is the position is Soviet Russia?
In regard to drinks it is a State
monopoly. The State produces it. If
it costs, say, Rs. 10 to produce it, the
out-turn over tax—or whatever they
call it—is up to Rs. 50, Rs. 60 or
even Rs. 70. They collect all the
money. That is not taxation. Is there
one person in Soviet Russia—excep-
ting I suppose either the Xremlin
gentlemen, the artists or the ballet
dancers—who is not over-taxed? Yet,
has he got the opportunity of saying
that he is being over-taxed? Does he
dare say anything at all? Nothing
whatsoever. What is more? What is
known as compulsory saving in that
country? Is there any return
of that? They talk about unearned
incomes. There the interest is paid
and at least they make a statement,

Ch, P. S. Daulta (Jahajjar): Sir.
are we discussing the Soviet Budget
or the Indian Budget?

Mr. Speaker: It is a world Budget.

Shri Ranga: It is the budget of the
whole world. My hon. friends said
that they wanted a theory. I am say-
ing now that we do not want the So-
viet theory, we want the Gandhian
theory, the democratic theory. We do
not want the totalitarian theory. That
is exactly the reason why.... (Inter-
ruption).

Mr. Speaker: Order, order, I am
really sorry that hon. Members on
this side are all impatient. I allowed
their leader 50 minutes. Now, 373
can out-number the 125 hon. Mem-
bers here. (Interruption).

Shri Nath Pal: Sir, all are not im-
patient. I object to your saying that
all of us are impatient.

Mr. Speaker: I did not mean every-
one; I meant only those hon. Mem-
bers who are interrupting. The lea-
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der of the Communist Group said
that we must go a particular way;
we should not merely tax but take
away. That is his theory. He said,
let there be no private property. He
said: “Why are you having a halt;
take away all the private properties
and all profits” The other hon.
Member says that that is not the
way. He compares the way it has
been experienced in one country.
Why should hon. Members be impa-
tient now when they were not im-
patient when the theory was pro-
pounded? 1 would like that there
should be order in this House. Let
all hon. Members have an opportu-
nity to speak out, Let them listen
patientlly. Everyone has got all argu-
ments to meet the points. I shall
certainly give opportunity to all the
Members,

Shri S. A. Dange: On a point of
personal explanation. I never plead-
ed that there should be no private
property. I only asked for the na-
tionalisation of certain lines of indus-
try.

Shri Ranga: 1 have only one more
point to answer. My hon. friend
says that the approach of the budget
is intended to develop capitalism
still further. I repudiate that charge.
If only my hon, friend were to read
this green pamphlet which is produc-
ed by, what shall I say, the people
who are wedded to the theory which
is contrary to the theory of the Com-
munist Party, that is, the capitalists,
he would realise what they are say-
ing. What is more, they have got a
terrible fear that hereafter more and
more taxes would be raised on the
rich people, and the rich people
would not be prepared for all that.
That is why they warned the country
as a whole and: therefore they want
to take in their train the middle
classes. So they are trying to rouse
the middle classes against the
Government. In that, at least these
two extremities are able to meet
each other and make love to each
other. My friends are also anxious
% exploit the middle classes; the
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capitalists are also exploiting the
middle classes. Both of them seem
to be thinking and talking in terms
of the toiling millions, the growing
numbers of middle classes from the
elementary school teacher, the aided
school teacher right up to the civil
servant and so on.

Actumally, this is not a capitalistic
budget. I would like to know if any
fair-minded man would be able to
come and prove to the satisfaction of
any reasonablc person that this is a
capitalistic budget. It is not. If it is
anything at all, it is a budget which
is approaching towards socialism,
and my hon. friend, the Finance
Minister, has made no secret of it.
It is certainly not a communistic bud-
get. But it may develop into a com-
munists budget if my hon. friend the
Finance Minister were to get cold
fecet and I hope he would not get
them and then begin to follow the
example of our brothers here and do
things in the reckless an free-breeze
manner in which my hon. friend has
been making various suggestions on
the budget before this House.

I am glad that the people of this
country have not placed the destinies
of this country in the hands of the
Leader of the Opposition and the
Communist Party. I wish to congra-
tulate our people on having given
their franchise again to the Indian
National Congress in order to develop
the second Five Year Plan in the
most constructive manner, in the
most humane manner and in the
most socialistic manner but not in a
totalitarian fashion. But this does
not mean that I have nothing to
complain about the general approach
of my hon. friend in regard to the
bureaucratisation. There is a danger
of development of bureaucratisation
jn the manner in which today the
Government is moving towards our
socialism. I would like him to take
caution abodut it and see to it that
more and more scope is given to
those millions of people who are self-
employed and, who, at the same time,
are prepared to contribute their mite
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not only to the finances of each State
but also to the social and economic
resources of the State.

Shri M. R. Masani (Ranchi—East):
Mr. Speaker, in the world of legend
there is a well-known figure called
Sindbad the Sailor. Sindbad travel-
led widely round the world, visited
all kinds of remote spots and once in
one place he helped a man by giving
a lift on his back-the man who is
known as the Old Man of the Sea. The
Old man of the Sea was very help-
ful to Sindbad. He showed him the
way, told him where to go and occa-
sionally he pulled his ear or kicked
him to make him go faster. But there
was one thing the Old Man of the
Sea would not do and that was to get
off the back of Sindbad the Sailor.

Sir, for the last few days I have
felt a great deal of sympathy for our
Finance Minister because it appear-
ed to me that he was in the predica-
ment of Sindbad the Sailor. I am
sure many hon. Members have gues-
sed who the Old Man of the Sea is.
That is the Second Five Year Plan.
The Secound Five Year Plan dominateg
this budget. The budget is a mere
concomitant few minutes that I shall
ask of this House and yourself, I do
not propose to take very much time
to discuss the specific taxation pro-
posals placed before the House by
my hon. friend, the Finance Minister.
When the House meets in the next
session, we shall have plenty of time
to discuss in detail the merits and
demerits of these proposals. But I
would like to say that I am very
happy that the Finance Minister has
agreed to refer to the Select Com-
mittee the two new forms of taxation
that are introduced in the budget.

Before, however, 1 leave Sindabad
the Sailor, and pass on to the Old Man
of the Sea, who is much more impor-
tant in this context, I would like to
make just two observations about
the pattern of taxation. I  would
like to refer to the calamitous burden
that is being placed on the back of
the middle classes in this country.
It has been made out that the inci-

28 MAY 1957

Gene-ral Discussion 2406

dence of excise duties and even of
the lowering of the exemption limit
on the income-tax is not very heavy.
But I think those figures that are ad-
duced in this context lose all rele-
vance when we realise that this is
only the climax of a long process
which has been going on before and
since the achievement of Indepen-
dence.

The middle classes have been bur-
dened over and over again, ard this
cumulative burden has now become
one which we will do well not to ask
them to endure. The excise duties
themselves have gone up from a
total of Rs. 50 crores in 1948-49 to
Rs. 258 crores in the current year—
five times as high. But even more
onerous than this burden of taxation
which has been gradually going up
is the fact that the purchaing power
of the rupee in the pockets of the
salaried and other sections of the
middle class has been going down all
the time.

Today, Sir, it has been estimated
that if you take home, after paying
tax, the salary of Rs. 400 is the equal
of Rs. 93.5 before the war. If you
take Rs. 1,000 home, after paying tax,
all that you can buy with it is of the
value of Rs. 223 in 1939. It is in this
context, where the real cost of living
of the middle classes has gone up by
as much as 20 per cent in the last two
years, that these excise duties and
this burden of taxation are sought to
be placed on the shoulders of the
middle classes and the lower middle
classes in this country.

1 would urge on the Finance Minis-
ter, who has a keen awareness of the
politics of economic measurcs, to con-
sider the political implications of
these harsh and unjust imposts. In
a democracy such as ours, where a
large number of people arc illiterate
and still unable to play an adequate
and active role in our nationa.ul life,
—the middle classes have on impor-
tance out of all proportion to their
numbers. It is those literatgs who
are the actual and the potential lea-
ders of the people. They are the
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people who man the civil services,
the armed forces, the police and other
walks of life. I think we should be
very careful not to be unjust to that
section of the people and to drive
them to a state of mind wher2 they
may, unlike my friend Shri Ranga,
be ready to listen to the siren songs
of those who do not believe in the
democratic way of life.

The other aspect of the taxation
proposals to which I would like to
draw the atlention of the IHnuse for
a moment is the duty on petrol and
diesel oil. I say this from the point
of view of the success of the Second
Five Year Plan itself. Transport,
Sir, is one of our most crucial bot-
tlenecks. Even the railways which
in their monopoly have so far frown-
ed on the development of road trans-
port have in the last year or two be-
gun to realise that road transport is
a very necessary partner in doing the
job for the nation. Unfortunately.
road transport has already been over-
burdened with taxation. Let me
give one example which may startle
hon. Members. The entire cost of
carrying freight by rail is 11 pies per
ton mile, everything included. As
against that, the pre-budget incidence
of taxation on road transport—not
the entire cost, but just tax on road
transport—was 15 pies per ton mile,
four pies more than the entire cost
of carrying goods by rail. Now, two
more pies have been added to this
burden. I would like the Finance
Minister to consider whether, in
doing this, he is not going to hit the
Plan more than the additional reve-
nues will justify.

The Finance Minister has asked us
to choose between deficit finance
and taxation. I would like to congra-
tulate him on having the courage and
the frankness to face the people of
India with a Bill at least partly in
the form of taxes. A tax is an honest
demand in that you come to me and
say. I want so much money from
you and it is left to me to put my
own hand in my pocket and fork out
the money. But deficit finance mecans
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that you put your hand in my pocket
when I am not looking and take away
moneey, pretending you are not long
so. To the extent that the Finance
Minister has limited the resort to
deficit finance, he deserves the wel-
come and praise of this House and of
the country. But I cannot share his
optimism that the combination of
taxation and deficit finance with
which the Plan is now going to be
financed for the next four years is
going to avert that inflation which
he recognises as the main enemy of
the Plan. I am sorry to be a pessi-
mist and I hope the Finance Minister
will prove right. But I venture in
all humility to express th2 fear that
the result of this taxation. in the
context in which it has come, in the
context of being imposed alongside
a large dose of deficit finance which
still will be necessary as he himself
has pointed out, is going to set in
process that very vicious spiral of in-
flation rising prices, rising wages,
rising costs —— which he, 1 and all
of us are so keen to avert. I do not
believe that the purpose of this bud-
get to avert inflation—is going to suc-
ceed, and if it does not succeed, then
we are going to suffer from all those
dire consequences which the Finance
Minister has talked about in his own

speeches.

There is only one fundamental way
in which inflation can be checked and
that is to increase the sum total of
goods and services available to the
people of the country to match the
amount of money that is in circula-
tion. There is no other scientific and
sound way in economics of checking
inflation that is possible in a demo-
cracy. I know that the Finance Minis-
ter has great regard for the eminent
socialist economist, Prefessor Aurth-
our Lewis. He has made a remark
in his book, Principles of Economic
Planning which I hall take the libe-
rty of quoting. He says:

“Governments frequently take
not so good at taking action to
increase supply”.
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I.very much fear that our Govern-
ment today is no exception to this
gneeral principle that Professor Lewis
has adumbrated in his well-known
book. So, in the interests of the Plan
itself, I would urge that we go in for
a reconsideration of this matter and
that we do not assuma as cheerfuly
as is sought to be done that these
measures are going to stop inflation.

If I may now leave Sindabad the
Sailor, I would lie to turn to the Old
Man of the Sea. Let me start by say-
ing that this is not a debate between
those who believe in planning and
those who are against planning. We
are all for planning within the four
corners of democracy. This is not a
debate between those who want to
take the country forward fast and
those who want to go slow. We all
want to advance as fast as *he resour-
ces of the people will permit. The
debate is only about the methods, the
details, the balance of the plan and
the direction of the Plan. It is with-
in the four corners of democracy that
we ‘all want to go in for economic
development through planning. I do
hope that neither the Finance Minis-
ter nor any other hon. Member will
misquote or misunderstand me as
being against the concept of plan-
ning. After all, many many years
ago, before planning became fashiona-
ble, before we even talked about
planning, I did my own little bit of
ploneering, through a book which
some Hon. Members may have read
in school or college. What I would like
to say is, after listening to some
speeches in the last few weeks, that
it seems to me that the Plan has be-
come some kind of a deity which we
should worship, that the Plan is
something like the laws of the Modes
and Persians, which must not be
touched, which must not be discus-
sed, which must not be changed....

Shri T. T. Krishnamachari: Will
the hon. Member permit me to tell
him that he is slipping into the
danger of plagiarization, Somebody
else has spoken about the apotheosis
of the Plan; I am warning him.
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Shri M. R. Masani: Fven before 1
had listened to the Finance Ministers
speech on the Budget, I have come to
feel that Second Five Year Plan s
something which we should take in a
much more flexible and pragmatic
spirit than is being done today. In
fact, I read the article in the Easterm
Economist last week. I may assure
him that it does not need an article
in the Eastern Economist to make
one realise that the attitude to the
Plan needs to be altered somewhat.
It is said that because this Parlia-
ment and this country once accepted
the Plan, it must be carried out. The
Plan which Parliament accepted is
not the Plan that we are discussing
today. That Plan was 1n financial
terms a more mod-st plan. The
amount to which the Parliament and
the country agreed is not the one
with which we are being faced today.
We find further in the statements of
the Finance Minister, that the outlay
on the Plan will go on increasing in
the next four years in order to achi-
eve the same targets. I do not think
that when Parliament or the people
accepted the Plan, they also accepted
the increase in the outlay of the Plan.
The amount of the Plan was certainly
approved, but now we are going
beyond that amount and I think it is
not consistent to say that because the
people once accepted the Plan, they
must pay any price.

It has been said that the Plan must
be carried out at any cost. Do we
really mean that? I am sure the Fi-
nance Minister does not wmean, and
none of the leaders of our Govern-
ment means, that the Plan must be
carried out at any cost. They would
certainly not want privation, distress
and misery to be inflicted on the
people even to carry out the Plan.
The hon. Finance Minister was quite
right in a speech he made rccently
in saying that the Plan can be pl.asr{d
and pruned, but not cut down. Thls
is a question of semantics. Certainly
let us not use the words “cutling
down”, if they hurt our feeling. Aftgr
all, elongating the period of a pa!‘tl--
cular project is phasing and that is
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all I suggest that nceds to be done in
regard to certain parts of the Plan.

Then, there is also another point.
The Plan was made on certain as-
sumptions. Those assumptions have
now been proved in the last twelve
months to be unfounded at certain
points. 1 will give three examples.
‘There was an assumption about the
foreign exchange position; it is admit-
ted that that assumption has not been
justified through developments and
events outside our control. There was
an assumption about the food situa-
tion and food production that assump-
tion also has been falsified through
the unfortunate events of the past few
rconths. Then there was an assump-
tion that our expenditure would be
more or less static. We know that
there is an unexpected addition to our
expenditure of not less than Rs. 50
crores on Defence. Here are three
major items where the assumptions on
which the predecessor of this House
accepted the Plan have gone astray.
That may be due to misfortunes
beyond our control, but they are there.
What can be more consistent with a
rational spirit and with the spirit of
planning itself than to say: “All right;
three of our major assumptions have
gone astray; we have to reconsider
the Plan”. I am not talking of giving
up the Plan. I am talking of an open-
minded review of the Plan without a
dogmatic adherence to saying ‘“the
Plan, the whole Plan and nothing but
the Plan”. The Plan, after all, is a
means to an end; we make plans so
that our people may be happier and
may lead a fuller and richer life. In
doing that, we treat the plan as a
means to an end, an instrument for
carrying out our social purposes.
Surely we are not going to allow that
instrument, that means, to become an
end in itself, so that the very pur-
pose of giving the people an easier
life is defeated if we carry out a Plan
which is beyond the resources of our
people. It is in this spirit and not
in any spirit of controversy that I am
putting to the Finance Minister his
own statement in the Rajya Sabha
that in a democratic country, there
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can be no “people for the Plan”, but
only a Plan for the people, What I
ask for more flexibility, a more far-
reaching acceptance of that thought
than is found today.

1 suggest that, between this session
and the next session, there is oppor-
tunity and time to consider whether
some of the developmental and non-
developmental expenditure included
in this Budget cannot be pruned and
cannot be cut down at certain points.
Let me give one example—that of the
figures for the collection of income-
tax and corporation tax in the last
few years. In 1946-47, the total
receipts from these items came to
Rs. 131 crores; in the current year
they are Rs. 136 crores. But the cost
of collection, which was Rs. 1'5 crores
in 1946-47, has gone up to Rs. 46
crores now. Three times as much.
This is the kind of item to which 1
would like, outside the Plan and also
inside it, to direct the attention of
the hon. Finance Minister....

Shri T. T. Krishnamachari: Is not
my hon. friend taking a war year?
They are surely inflated incomes
when the total budget income was
much bigger. The basis is extremely
unfair. It looks plausible, but it is
unfair.

Shri M. R. Masani: I do not want
to argue with the Finance Minister on
this point. The common feeling is that
there is a tendency towards the pre-
liferation of the bureaucracy in this
country. As my hon. friend, Shri
D. C. Shar said yesterday, every
resolution, very Bill that comes
before this House results in the crea-
tion of a few new officials, a few new
bureau in our Government. Yester-
day this House passed the Copyright
Bill. There was in the minds of many
of us the feeling whether we could not
very well have managed without a
Copyright Board, a Copyright Office
and a Copyright Registrar. Why could
not we wait for another 10 or 20
years? Certainly it is more worth
while for us to consider shelving these
new posts and attending to the crea-
tion of the wherewithals of cloth and



2413 General Budget—

food for the people of this country.
These are tendencies which need to be
checked. Otherwise, we are driving
in the direction of what Prof. Ranga
warned against—a kind of bureaucra-
tic State Capitalism as against Pri-
vate Capitalism. I do want to echo
what he said—that if this country
wants a prophet, that prophet is none
. other than Mahatma Gandhi and we
cannot do better than refer back to
the Father of the Nation.

I suggest that the time between this
and the next session be utilised so
that it may be possible for the Finance
Minister to come to us and say
whether it is possible in the next
12 months to cut down or cut back
on some aspects of the expenditure
within the Plan and certain non-
development expenditure outside.

The hon. Finance Minister may say:
“Quite right. But what are the direc-
tions in which you would like some
reductions or pruning or phasing to be
done within the Plan”? I think it is
fair that I should try to answer that
question. It is obvious that if we are
going to check inflation, we must help
forward with every means in our

power the diversion of resources from *

basic or heavy industries to consumer
goods and to agricultural products in
this country. We want more consumer
goods and we want more food and
other raw materials with which to
balance the amount of money let
loose when this country is embarking
on deficit financing even on a limited
basis. In other words, the Plan needs
to be re-phased.

Let us keep this priority in view
to help the people to get their neces-
sities of life in manufacture and agri-
culture. The amount of money that
can be diverted from heavy industry
to small, light industry or agriculture
will give manifold returns. One
example is the experiment in the
Uttar Pradesh by Planning Research
and Action Institute of the U.P. Gov-
ernment. Experiments made in certain
villages show that even with loans
averaging only Rs. 100 per person the
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yields of important crops like rice,
wheat, sugarcane, barley and gram
can be easily increased by about 20
per cent. in a year and doubled in
about five years. By this very small
financial outlay of Rs. 100, the peasant
can be helped to buy fertilizer, seed
and other things he needs.

Planning Commission surveys also
show that the ratio of annual output
to capital in light industries varies
from 50 to 200 per cent. The people
of India need quicker and more easily
certain forms of goods and by invest-
ing small sums of money for these pur-
poses they would be benefited more
than by investing in heavy industry
and basic industries.

In the last few years, our economic
dev:lopment has been lopsided. We
have advanced too fast in the direc-
tion of heavy industry and too slowly
towards consumer goods industries.
The index number of consumers and
producers goods underlines this. If
we start with the base of 100 in 1946,
the index number of producer goods
had shot up to an estimated 305°1 last
year. As against that, the index num-
ber of consumer goods had lagged
painfuily behind at 135'9. In other
words, the heavy industries have shot
forward to three times as much, while
the goods the people need have gone
up by only 35 per cent. more than
in 1946. This only shows that, even
before the Second Plan comes into
existence, we have a somewhat lop-
sided industrial development. I think
that this lopsided pattern of the
Second Plan needs to be corrected.

14 hrs.

Ours is not the only country which
has tried planning or where these
plans have got distorted at the cost of
the common people. I was in Yugo-
slavia less than two years ago and I
asked our Ambassador there with
whom I was driving, why there were
so many half-finished buildings bet-
ween the airport and the Indian
Embassy. He told me that Marshal
Tito had put his foot down a few
months earlier and had said that all
these wasteful expenditure on big
buildings and factories must stop until
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the people have more food and more
clothing. Here was planning in a
Communist dictatorship which had
come to realise that everything can-
not be done in one generation. The
Government felt that the people had
been deprived of the fruits of their
labours and their enterprise through
laying too much stress on heavy
industries.

In Poland, the Communist Chief
Gomulka had said that the lopsided
pattern of concentration on heavy
industries must be given up. On 28th
April this year, the Polish Parliament
had accepted a Budget which allocated
an increased investment of 20 per cent.
to agriculture at the expense of
engineering metallurgy and oil.

Then I come to Hungary. I read
in a current issue of the New States-
man, which I understand is favoured
reading with some members of our
Government, an interesting letter by
Prof. J. D. Bernal, a British scientist
giving his impressions of a recent
visit to Hungary. He says that there
are two new words which have been
added to the Communist vocabulary
in Kadar Government circles in
Hungary. One is the word “romantic”
and the other is “dilletante”. I shall
give the Communist definitions of
these two words. “Romantic” is a
man who wants to build steel works
where they are not wanted and
“dilletante” is one who tries to carry
out the process of industrialisation in
defiance of scientific advice. The main
problem in Hungary, according to the
learned Professor, is “how to change
from an economy which tries to pro-
duce everything out of quite inade-
quate material and human resources
to one with more limited aims adapted
to local products and traditions”. The
spirit of Gandhism is travelling even
to Budapest.

Then I come to China, Mr. Chia To-
Fe, Vice Chairman of the National
Economic Commission, admitted a few
weeks ago that the targets for indus-
try had been set too high and that
planning was in consequence ineffi-
~ent and wasteful.
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In Russia, Mr. Malenkov has more
than once come forward before the
Supreme Soviet of the Soviet Union
to argue that their planning is top
heavy and lop-sided and there must
be a cut on heavy industry and a con-
centration on consumer goods so that
the people of Russia shou.d get the
benefit of their labour and enterprise,
should we not learn from the experi-
ence of these countries?

Up to this day, numerous Five-year
Plans have been put across in Russia.
At the end of every Plan, the people
are told to wait for the completion
of the next Plan before they get any
relief. In the Plans that we make the
people should have something good in
their own life time. Let us save for
the future; but let us not in doing so
impoverish the people of this genera-
tion. Let us not make them suffer for
what may come after 100 years. This
is not the human way. It is not the
democratic way. It is not the
Gandhian way.

I am not saying that it is how the
Finance Minister thinks because I
know that he is a democrat. But I
think there is a tendency to over-
idealise and glorify heavy industriali-
sation. I do not want heavy indus-
tries to be abandoned, but I believe
that if some little adjustments, on the
side of heavy industries, are made in
the targets of the Plan for the next
year or two, nothing will be lost.

Our Plan can succeed only with the
co-operation of the people. We should
top the great reservoir of talent and
enterprise that exists away our people
by rewarding these qualities. Such a
policy will pay because, without the
enthusiasm of the people, no plan can
succeed.

Shri Somani. (Dasua): Mr, Speaker,
Sir, I would like to congratulate the
Finance Minister for the revolutionary
and historic budget that he has pre-
sented to us. The leader of the Com-
munist party was trying to make out
a case that the Finance Minister has
treated his budget speech and he has
brought in his budget proposals in a
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very light hearted manner. I think in
this he is less than fair to the Finance
Minister, for the time and energy that
the Minister has spent in introducing
this unique budget in the history of
this country. This is a unique budget
and this can be seen by the revolu-
tionary changes which have been
introduced in the taxation structure of
the country and by the other changes
that he has made. The lucidity with
which he has analysed the various
aspects of the economic situation as
are prevalent today is very remark-
able. Whether one agrees with the
various proposals that he has brought
forward or not, there is no denying
the fact that he has produced some-
thing out of his boldness and imagi-
nation.

1 am in full agreement with the
basic approach of the Finance Minis-
ter. I do not agree with the sugges-
tion that we should try to slow down
the developmental programme of our
heavy industries. Our Finance Minis-
ter deserves the fullest credit for going
ahead boldly with the three steel
plants which have originated due to
his imagination and I have no doubt
that when these steel plants go into
production next year or a little later
they will pay rich dividends to our
national economy. I am in full agree-
ment with him that we should find all
the necessary financial resources to
ensure that the projects both in the
field of industry and agriculture are
carried out with all the speed that is
possible under the present -circum-
stances.

The other day, the Finance Minister
told the Rajya Sabha that he will be
able to raise the additional resources
of Rs. 800 crores according to the
various proposals that he and his pre-
decessor have brought in provided
there is no non-co-operation from the
vested interests. I can assure him that
so far as the business community is
concerned, there is no kind of non-
co-operation on their part. I would
like to make some constructive sug-
gestions a little later, but here I would
like to assure the Finance Minister
that the private sector has played a

28 MAY 1957

General Discussion 2418

really effective role in the First Five
Year Plan and they will continue to

‘play the same important role in the

fulfilment of the targets that have
been assigned to the private sector.

My friend the leader of the Com-
munist party made certain accusations
against the Bombay mill-owners. I
would like to refer to this point
briefly before I proceed to the other
points. He said that some of the
Directors did not know where their
mills are. I hope he is aware of the
long struggle which the textile indus-
try has had to undergo; and I would
like to draw his attention to the fact
that, from being a very large import-
ing country in the matter of textiles,
our country has now turned out to be
one of the foremost countries in the
export market in the world. This is
due to the efficiency of the manage-
ment, of those who are in charge of
the industry. This unique develop-
ment has not only made us self-
sufficient but it has placed our coun-
try’s exports in the competitive inter-
national market of the world.

He has showed his complete ignor-
ance by pointing out that the incidence
of the excise duties have been passed
on to the consumer because of the fact
that some rebate is given on the pro-
duction of the third shift. This is
wrong. No such rebate is given. The
mills that are running the third shifts
do not get any sort of rebate. It is
only on the basis of the previous
average production for 8 months of
the year that some rebate is allowed.
I think this has only been in the direc-
tion of the consumer’s resistance
brought out by the Government's
publicity campaign and various other
factors.

Coming to the other aspects of the
budget, I would like to say that the
Finance Minister has brought forward
a budget providing for developmental
expenditure of a little over Rs. 900
crores during the current year for
which he has planned to find the addi-
tional resources. We have to consider
this aspect of the developmental
expenditure from several points of
view. It has been our experience that
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there has always been shortfall in
developmental expenditure and I
would like to appeal to the Finance
Minister that he should see that
whatever has been provided for should
be usefully utilised.

I would now like to refer to the
system of budgeting. This question
has been discussed year after year.
There has always been an under-
estimate of the revenue and an over-
estimate of the expenditure side. I
would like to give the figure of the
last five years which will show the
actual result. During 1951-52, the
estimated surplus of Rs. 25:61 crores
was converted into an actual surplus
of Rs. 12809 crores. The net surplus
came to 102'48 crores. During 1952-53
the estimatod surplus was 373 crores
which actually turned into a surplus
of 38-93 crores and it was a surplus of
3520 crores over the original esti-
mate.

Shri T. T. Krishnamachari: May I
interrupt the hon. Member? In regard
to the revenue estimates, the expendi-
ture will not probably increase than
what has actually been budgeted for.

Shri Somani: My point in giving all
these figures is that there has been an
average annual surplus of over Rs. 50
crores during the last five years and
I would like to be assured by the
Finance Minister that in his present
14-15 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

budget estimate of expenditure whe-
ther this aspect of the last five years’
working has been taken into conside-
ration, and whether proper care has
been taken to ensure that the surplus
that has been caused to be shown is
based on a correct assessment of
revenue and expenditure.

The third point to which I would
like to draw the attention of the hon.
the Finance Minister is the cutting of
non-essentizl and less essential items
of developmental expenditure from
this Ws. 910 crores. It is a question of
detail, and I hope the hon. the Finance
Minister would have a Committee of
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this House to go into the details of
this expenditure to ensure that all the
items that have been provided in this
Rs. 900 odd crores are surely of high
priority and are not items which
could wait.

Shri T. T. Krishnamachari: There
is an Estimates Committee of the
House which can do that work.

. Shri Somani: That is all right. Then
the Estimates Committee could be
asked.

Shri T. T. Krishnamachari: Nobody
need ask; they can do it themselves.

Shri Somani: They can do it, but
when they ....i time. My point is there
will be the next session of Parlia-
ment when this Finance Bill will be
passed, and it will be very helpful to
the Members by that time the Esti-
mates Commitiee goes into the details
of the expenditure and comes out
with a report whether any non-essen-
tial or less essential items of develop-
mental expenditure are there and
whether these could very well be left
out or could wait for a few more
years.

An Hon, Member: The Planning
Commission is there.

Shri Somani: The Planning Com-
mission is there. Some items have
already been pointed out, and I think
there are quite a number of items
which can be gone into.

Shri T. T. Krishnamachari: I hope
the hon. Member will get elected to
the Estimates Committee and do it.

Shri Somani: Now, Sir, the next
point is about the need for economy
and avoidance of wasteful expendi-
ture. In this connection I would like
to draw the attention of the Finance
Minister to the fact that both in his
speech as well as in the very nice
Explanatory Memorandum which has
been made available to us this morn-
ing, there is absolutely no reference
to the measures which the Finance
Ministry are taking to see that the
utmost care will be taken to avoid
waste and to ensure the uumost
economy.



12421 General Budget—

Shri T. T. Krishnamachari: They
have got the Finance Minister. That
is the utmost they could do.

Shri Somani: I do not suggest that
the Finance Minister is not alive to
this aspect of the problem. Certainly
he is doing his best. But at a time
when he has placed the economy of
the country almost on a war footing,
it is only fair to the country that it
should know a little more about the
various measures which his Ministry
is taking to ensure that not a single
pie will be allowed either to be wasted
or to be spent on something which is
not of a productive nature.

Then the next point that we have
to consider is whether, under the limi-
tations of availability of scare mate-
rials like cement and steel, technical
and administrative personnel and
bottlenecks of transport, we will be
able to implement this development
programme and whether all these
bottlenecks will not come in the way,
in spite of the financial resources
which the Finance Minister is placing
at our disposal. Will these limiting
factors not come in the way of the
implementation of the development
programme? Because, even if we
have got the financial resources, there
are serious limiting factors like the
availability of steel and cement, trans-
port bottlenecks and various other
impediments which might come in the
way of the implementation of the
development programme. And I would
like to be assured that in assessing
the amount of Rs. 900 odd crores he
has taken into consideration all these
limitations which are inherent in the
present circumstances.

The last point about this expendi-
ture is in regard to the availability
-of foreign exchange. The hon. Minis-
ter has indicated in the Upper House
that he estimates now that there will
be a deficit of Rs. 350 to 400 crores
in the requirements of the foreign
exchange for the implementation of
the Second Five Year Plan projects.
And therefore, I would like to know
whether this shortage of foreign ex-
change also will not come in the way
this year of implementing the develop-
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ment work to the fullest possible
extent.

My whole point in making these
submissions is that if in spite of the
financial resources which the hon.
Minister is placing at the disposal of
the country, the whole developmental
programme of Rs. 900 crores is not to
be implemented due to all these
bottlenccks, then certainly some relief
could be given both in direct and
indirect taxation so as to ensure that
the grievances which have been ex-
pressed in such a widespread manner
recently may be removed. There has,
of course, been a great increase in
indirect taxation which has aroused a
lot of criticism. But here I would like
to draw the attention of the Finance
Minister to the fact that this indirect
taxation also increases a lot of the
manufacturing cost of industries, and
to that extent they are also borne
more or less as direct taxation.

I had just now something to say
about the excise on textiles which, as
the Finance Minister has himself
admitted, has =almost entirely been
borne by the textile industry. To that
extent the profits of the industry have
been wiped out and its capacity to
modernise or to function in a smooth
manner has been adversely affected.

Coming to the question of direct
taxes, in the Memorandum circulated
today the Finance Ministry have given
comparative figures of corporate taxa-
tion in various countries. There is
one thing. This incidence of wealth
tax has not been added to the increase
that has been calculated in that
Memorandum. And if we take the
total incidence of wealth tax and all
the other increases that the Finance
Minister has brought about, it will be
seen that we are almost at par with
UK. and various other countries so
far as these corporate taxes are con-
cerned. When we analyse the situa-
tion in the light of the condition that
ours is a very under-developed coun-
try and that we are in the midst of
an ambitious programime in the private
sector, then naturally the question
arises whether in the context of the
present need of the private sector this
heavy increase of burden in the cor-
porate tax is justified or not. =
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In this connection I have to make
a number of constructive suggestions
for the consideration of the Finance
Minister, and I hope he will examine
the impact of these suggestions. It is
not so very heavy, but it will promote
savings and investment in productive
enterprises in various ways. First, I
would like to draw the attention of
the Finance Minister to the question
of regional disparities. The Planning
Commission and also the Government
are trying to do everything possible
to do away with regional disparities.
I will give the instance of Rajasthan.
Yesterday the hon. Minister of Indus-
tries informed us about two new
public sector projects for UP. But I
have still to know whether Govern-
ment have provided any heavy indus-
try for Rajasthan. So far as I know,
nothing has been done to do away
with this regional disparity which pre-
vails in several of our backward areas.
In this connection I would like to ask
the Finance Minister whether it would
not be possible to give some extra in-
centlive for these areas. For instance,
the Government of India should declare
Rajasthan, and other such backward
areas, as selected areas where the
incidence of taxation will be a little
less than in other areas. I can draw
the attention of the Finance Minister
to the suggestion of the Taxation
Enquiry Commission where they had
suggested a ‘“taxation holiday” for six
years for selected industries. Instead
of selected industries, Government
should declare certain selected areas
where those who will be footing the
industries could be entitled to some
more incentive by way of fiscal
measures which will promote indus-
trialisation in those regions. On the
whole I do not think it will cost the
exchequer very much, but it will act
as a positive incentive to initiate a
process of industrialisation in those
areas.

Similarly, this question of foreign
exchange 1is there. The Finance
Minister indicated various measures
which he has taken to promote exports
and to eliminate imports. Here again
I would make a similar suggestion to
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him that if he could provide that
those units which could increase the
exports over the level of the previous
few years would be entitled to some
relief in taxation, that itself will
encourage the diversion of production
of various industries to the export
markets. 1 mean some sort of fiscal
incentive will act directly to promote
exports and to that extent it will help
in the solution of our problem of
foreign_exchange.

Then, there is this question of small
savings. We are all aware of how a
part of our developmental expendi-
ture is at present going into sectors
from which it is not returned back
into our economy. 1 may suggest, if
the Finance Minister would agree, that
a part of the savings raised from a
particular area may be earmarked for
development of that area. That, again,
would act as a positive incentive for
the inhabitants of that area to raise
additional funds by way of small sav-
ings. That would be in conformity
with the objective of the Plan and
would add to the economic develop-
ment of the area. If some such ear-
marking is allowed to be done out of
the funds that are collected from a
particular area, that would promote
savings to a greater extent than a
small increase in interest which he
has allowed in his budget proposals.

There is a provision in the wealth
tax by which investment in certain
Government  securities has been
exempted from inclusion in the total
assessment of the individual paying
this tax. I would like to suggest that,
similarly, investment in the shares of
new companies should also be
exempted from inclusion for purposes
of wealth tax. That would promote
investment in joint stock companies at
a time when there is so much diffi-
culty in capital formation. My point
is that, at present, due to the pro-
posals that have been announced by
the Finance Minister, there has been
a rise in gold and silver prices and
to that extent, it is a rather very
unhealthy devel t. Steps should
be taken to -ensure that proper incen-
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tive is given for investment in pro-
ductive purposes. If the Finance
Minister will include investment by
individuals into shares of new com-
panies in the exemptions from wealth
tax, to that extent, the money that is
flowing into hoarded metals like gold,
etc., will have an incentive to go into
productive channels. This will add to
the investments and I think this will
not very much affect the total revenue.
On the other hand, it will be very
helpful in providing funds for invest-
ment in the private sector.

I wou'd like to make another sug-
gestion that the investments of big
companses in small-scale industries
chould also be allowed as tax-free. A
certain percentage should be laid
down. If a big unit invests a certain
portion of its profit in small-scale
industry, that portion of the invest-
ment should be exempted from taxa-
tion. That, again, would promote the
development of small-scale industries,
which is absolutely in conformity with
the policy of the Government. I would
like to draw the attention of the
Finance Minister to all these sugges-
tions, which, on the whole, will not
mean quite a lot from the revenue
point of view, but would act as a posi-
tive incentive to the diversion of
capital into productive channels and
thereby accelerate the process of
industrialisation.

Lastly, I come to this tax on wealth
and tax on expenditure. These taxes
have been introduced on the recom-
mendation of Prof. Kaldor. But, the
fact is that the recommendations of
Prof. Kaldor have not been carried to
the extent that he had suggested. He
had suggested a reduction in the
income-tax rate when wealth tax was
to be levied. While some relief has
been given to the income in the upper
brackets, there has been no corres-
ponding relief to the extent which was
recommended. In any case, this
wealth tax on companies is absolutely
inequitable. Of course, it does not
even serve the principle on which the
tax has been introduced. After all, a
company consists of several indivi-
duals who are not liable to this wealth
tax. There is no reason why a com-
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pany which consists of hundreds and
thousands of share-holders should
have to pay this wealth tax, which Is
meant only for persons having parti-
cular assets in their possession. The
question of companies which are new
and which have not gone into produc-
tion or companies which are making
losses will create a lot of complica-
tion. Even in many countries where
wealth tax is operating, companies
have been exempted. I submit that so
far as this wealth tax on companies
is concerned, either it should be with-
drawn or if it is not withdrawn, at
least provision should be made that
the paid-up capital of companies
should not be included for the pur-
pose of assessing the amount payable
by a company. If this suggestion is
accepted, an anomaly is removed and
to that extent, the tax will be some-
what more equitable. I hope that at
the time when the Bill goes to the
Select Committee, Government will
give proper consideration to this ques-
tion of removing the hardships which
it will otherwise impose on companies.

Lastly, so far as the bonus tax is
concerned, I do not think, by any
stretch of imagination, the issue of
bonus shares adds anything to the
assets of the company. This is only a
transfer entry from one head to an-
other. I know the Finance Minister
has got strong views and therefore I
would not labour the point. But, this
much is quite clear that this heavy
increase on bonus shares has made the
tax almost prohibitive and for all
practical purposes it may be said that
there may be no further issue of
bonus shares by companies. Either the
issue of bonus shares may be prohibit-
ed or if the Government feel that it
should be allowed, something should
be done to make this tax a little less
We know that companies which had
submitted their applications to the
Government for the issue of bonus
shares are withdrawing their applica-
tions. There will be very few if at
all who will take recourse to bonus
shares now. .
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Mr. Deputy-Speaker: This is the
third lastly. There should not be a
fourth.

Shri Somani: The only point is this.
The budget proposals, as they are,
impose a very heavy burden from
various points of view. If these adjust-
ments are allowed, they will make the
whole scheme a little more equitable
and give the much needed relief to
those who are engaged in the develop-
mental side of private sector.

Shri R. Ramanathan Chettiar
(Pudukkottai): Mr. Deputy-Speaker,
I would like to make a few obser-
vations on the budget proposals pre-
sented by the hon. Finance Minister
on the 15th. While we are all united
with the Government in the matter
of the implementation of the Second
Five Year Plan, I would like to make
a few remarks on the various taxation
proposals that he has brought forward
in order to finance the Second Five
Year Plan.

The Finance Minister has brought
forward some new taxes in this bud-
get. He has reduced the taxation
level of the highest income group
from 91:8 per cent to 84 per cent for
unearned income and 77 per cent for
earned income. This is only symbo-
lical. He has made the higher income
group the target of attack from all
sides. I can very well understand if
he had brought it down though not
to the level suggested by Prof. Kaldor,
namu.y 45 per cent, at least, to say,
about 60 per cent, and then introduce
the Wealth Tax and the Expenditure
Tax, but he has only brought it down
by a small percentage and made the
higher income the target of attack
from all sides.

Then, he has increased the excise
duties on a number of items which
naturally will go to increase the cost
of living. If my memory is correct,
I think the Finance Minister, in one
of his speeches in South India, said
that if at all he was going to give re-
lief it would be for the lower income
groups, but what do we see here?
He has brought down the limit from
Rs. 4,200 to Rs. 3,000 and added some
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assessees to the Income-tax Depart-
ment. This will really work a great
hardship on the middle classes, and
especially the salaried income group
of Rs. 250 and over.

1 would like to point out that all
these taxes will go to increase the
cost of living. The Finance Minister
should take into consideration the
cumulative effect of these taxes on the
economy of the country. No doubt in
the Rajya Sabha he mentioned the
other day that the cost of tea should
not have gone up to that extent, it
should have gone up only by 1:5 or 2
per cent, but the tendency is always
for the wholesaler to increase by a
small percentage, then for the retailer
to increase it and then for the pcople
who run the restaurants and hotels to
increase it further. The net result is
the consumer has to pay more for his
beverage.

There is another point I would like
to mention, that is with regard to the
regional disparity in planning.
Madras, Andhra, Kerala and Mysore
form the Southern States. Out of
Rs. 4,800 crores these four States
ought to have got at least Rs. 1,200
crores, but what do we find? Not
more than Rs. 600 crores are allotted
for these four States. The population
of these four States is nearly ten
crores, and we are entitled to one-
fourth of the total Plan, but actually
we are given just one-eighth of the
total Plan. This regional disparity
must be looked into not only by the
Finance Minister, but by the Planning
Commission as well as the Central
Government, and justice should be
meted out to these areas in the not ~
distant future.

There is always a criticism about
the various expenditure items of the
Central Government, both the civil
and defence parts. We see a lot of
wasteful expenditure, more especially
in the construction of huge buildings,
even in the capital city of Delhi.
These expenditure items should be
looked into, and if necessary a high-
power, may I call it, Retrenchment
Committee should be appointed by the
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Finance Minister to go into the various
ftems of expenditure of the various
Ministries of the Government of India
to suggest ways and means to prune
the expenditure and effect economies
whereveér possible, and the Finande
Minister should always have an eye on
the expenditure of the various Minis-
tries.

I have one instance to give. He has
provided Rs. 10 crores for Ambar
Charkha this year, and probably an-
other Rs. 30 or Rs. 40 crores before
the Second Plan is over. I am not
criticising the policy of introducing
the Ambar Charkha. I look only from
the financial aspect and would like
the Finance Mini:ftor to see whether
the money is spent usefully and whe-
ther the money spent gives beneficial
results not only to the Government
but to the people of this country.

The other day the Finance Minister
brought in the Reserve Bank of India
(Amendment) Bill, the State Bank of
India (Amendment) Bill and the Life
Insurance Corporation (Amendment)
Bill. There are various financial cor-
porations all over the States but there
is no co-ordinating agency or a statu-
tory body to lay down the policy with
regard to the investment portfolio of
all these corporations. I suggest the
Finance Minister should appoint a
statutory board which can be called
the National Investment Board, which
should evolve policies in regard to the
investment portfolio not only of the
Reserve Bank and the State Bank,
but also the Life Insurance Corpora-
tion and even the Refinance Corpora-
tion and the various State Finance
Corporations. The resources of these
institutions, ~part from those of the
Reserve Ban: and the Stock Ex-
changes, woi 'd come to about Rs. 600
crores, and ! this body acts as &
liaison betw<~n these institutions and
the Central Government, it will be
useful in the larger interests of the
country to provide finance not only
for the private sector but also for the
public sector. This statutory body
should also have control over the
wvarious Stock Exchanges in the coun-
try and curb speculative activities of
the various Stock Exchanges.
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I have nothing more to add except
that the Finance Minister should take
into consideration the cumulative
effect of all the taxation proposals
and see that relief is given wherever
possible and that people should be
taxed only to the extent that they can
pay. He should not overburden the
people with taxes.

Shri Mahendra Pratap (Mathura): I
must make it clear that I do not think
you are doing me any favour in al-
lowing me to speak. I am serving my
people.

Mr. Deputy-Speaker: Order, order.
There is no question of the Chair
showing any favour to any hon.
Member, nor of discarding the rights
of the Members to speak here. They
have their rights and they must get
them and they can exercise them.
There is no question that I must show
favour to one or the other. It is not
proper for any hon. Member to say
that the Chair is not showing any
favour. And why should he expect
any. There would not be any favour
shown to any hon. Member. This is
their time, they can have it. I have
only to distribute it and that I do it
according to my own, what shall 1I
say, notions, conceptions or the heces-
sities of the time. Such observations
are, under the circumstances, not cal-
led for and are not proper to make.

Shri Mahendra Pratap: I only ex-
plained that when I speak, I spéak only
with one motive, to serve my people
whom I am representing here.

Mr. Deputy-Speaker:' That is just
the same with everybody else.

Shri Mahendra 'Pratap: I want to
say here a great deal because I think
the very conception of taxing the
people is basically wrong. I beg to
say that the whole machinery should
be run in the interests of the people
and for the people.

If there is a cry, and if some people
are shouting, ‘that these taxes are very
heavy, that itself shows that the
people are not satisflied. If it is not a
conspiracy to depose our Pandit
Jawaharlal ?Iehru and to make him
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so to say the target of the people, and
to make the people believe that this
Government is run by Shri Jawahar-
lal Nehru only to tax the people, I
think this Bill should be withdrawn.
Dr. P. Subbaroyan (Tiruchengode):
There is no Bill before us now.

Shri Mahendra Pratap: I mean that
this Budget should be withdrawn.

The basic idea should be that the
time and the energy of the people
should be well utilised. We should
see that the time and energy of the
whole nation is not wasted. I can say
that many of our sadhus are wasting
their time and energy—of course, not
the sadhus like Reverend Sivanandji,
or Baba Mahar or some such great
men. But most of the sadhus are
wasting their time and energy.

Shri Bharucha (East Khandesh):
Not only sadhus.

Shri Mahendra Pratap: The students
only eat and do not produce anything.
The soldiers also only eat and eat and
do not produce anything. 1 have a
suggestion to make in this connection.
I do not merely criticise, but I always
present a remedy.

I say that our sadhus should be
utilised as policemen. We do not need
policemen, but we need sadhus to
make people moral; and if the people
are moral, I think there will not be
so much necessity for the police.
Thus, we can utilise the services of
our idling sadhus, of course, choosing
from them only the best elements....

As regards the students, I say that
in every school there should be a
factory, a farm, a garden and a dairy
farm. The students should study for
only three hours, and for flve hours,
they should work in the factory, farm,
garden and dairy farm, so that the:y
will be producing their daily necessi-
ties. There will beno need then of any
fees, and the parents will only have
to breed children and send them to
our schools; they would not have to
worry at all as to how to bring up
our children.
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As regards the soldiers also, I have
the same suggestion to make. For
three hours, the soldiers should learn
military science, and for five hours,
they should work in a cantonment
factory, garden, and dairy farm and
in the flelds. Thus, the soldiers also
will be producing, and they will not
be a burden on the nation. We can
have ten million soldiers in this way,
and we can keep them distributed all
over the country, from Kashmir up to
Cape Comorin.

I say that the very conception of
having the present system should be
overhauled, and should be reorganis-
ed. I should also say that on account
of the great blunders of our Govern-
ment along the political lines, we are
suffering from the idea or the danger
that there might be war. And because
there is the danger that there might
be war, we sanction any expenses
that you demand for our military.
But I think it is a great mistake to
create this sort of situation.

I have always been hammering at
the idea that the only remedy for all
the ills of the world is world federa-
tion, a federated world government,
with one capital, namely the world
capital, at Honolulu, and with a world
army and with a world court of jus-
tice, and having all the continental
provinces as self-governing, Asia
being self-governing, Europe being
self-governing, and so on. I have de-
tailed plans and the capital of Asia
will be at Srinagar in Kashmir.

Shri Raghunath Singh (Varanasi):
Have you a High Court?

Shri Mahendra Pratap: The High
Court will be at Honolulu.

Mr. Deputy-Speaker: All the details
are not to be discussed here.

Shri Mahendra Pratap: I beg to say
that if we would only work out with
concentration this idea of one world,
one world order, world peace, one
world federation with world-federated
States, we shall solve all the problems.
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The other day, 1 happened to say
something very bad. Of course, I
myself admit it. When our great
speaker Shri V. K. Krishna Menon
was speaking, I said that it was a
criminal talk. But that was some-
thing very bad, and a great charge. I
also come to the same thing. What I
meant was this. Instead of talking of
atom bombs and atom age, why not
say that there should be a world
federation? It is very clear that if you
play with ink, your hands will be-
come black., If you will play with
sand, your hands will become dirty.
But if you play with scent, your hands
will get scented. So, I say that instead
©of playing with atom bombs and with
the idea of war danger always, let
us play with the idea of world peace
and world federation.

Shri Feroze Gandhi (Rai Bareli):
What to do with millowners? (Inter-
Tuptions).

Mr. Deputy-Speaker: Order, order.
The Chair is not to be excluded from
this talk.

HNAFRAANT: A HAW NI
Zq{ aTE T F A AT § AR q@H
Fiarag garg fd O q0 aFR
QN gageua Yo §1 =g g
T aa § )

JaTSTw RN : ST ST QW A
ar T Y gRI
Shri Mahendra Pratap:
W AaL.....

& ot F

I was saying, as my hon. friend,
Shri S. A. Dange, our Communist
leader was saying, that these taxes
fell over the common man. Our hon.
Congress leader, Shri Ranga—my
friend too—created here a cold war
between the Congress and Communi-
.sm. I want peace in this Chamber.
We do not want war,

So I say that we should have taxes
in a way that the common man does
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not feel the burden of the taxes. Here
I agree, but I do not say that I agree
with Communism. I agree with sensi-
ble people who have such an idea. I
say that there should be only one tax,
a single tax, and that should be on
land, on house property....

An Hon. Member: On water.

Shri Mahendra Pratap: ....and on
bank balances. There should be no
other tax; there should be no licences
and no other harassment. All should
be free to do as they please. Only
we shall have a check to see that they
do not do wasteful things, immoral
things and unsocial things. There only
we will check the people. So I say
that this system of taxing is wrong.

I never prepare notes, but today I
did. In our society, there are only
two things—production and distribu-
tion. We should produce as much as
we can and we should justly distri-
bute it. We should not blindly distri-
bute. Today shopkeepers are doing
the work of distribution. They think
that a particular thing is dear in a
particular place and if they move that
thing there, it will bring them profit.
In this way, they are distributing the
production.

Now, there are two things: either
Government should control all for all
so that we all become government
servants and we all are sure of our
monthly salaries..... .

Shri Feroze Gandhi: Rs. 400.

Shri Mahendra Pratap: ..and bread
and butter which we need, either it
should be in such a way that by Gov-
ernment’s management not even a
beggar remains outside the govern-
ment organisation, or there should be
freedom and there should be proper
production and distribution.

An Hon. Member: Not consumption.
15 hrs.

Shri Mahendra Pratap: One thing
about these great plans of the Govern-
ment to make bunds, dams.... (Inter=-
ruption)—I do not mean damned
things, I mean these dams—is that it
is better to ask the merchants to do

sl —
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that work. Then we will not have to
spend so much money and tax the
people. It is only a superstition.
What I mean is this. Suppose there
is the Bhakra dam to be built. We
are building it. We know how much
money it is going to cost. Now, in-
stead of raising taxes and spending
them on that dam and then taxing the
people for the water and electricity,
why not allow the merchants to do
that? They will raise the money and
then they will take the water tax, and
then we will tax the merchants. A
very simple thing,

So instead of taxing the people, we
help the people to build great fac-
tories, great dams and great industrial
plants and then we tax these mer-
chants. This is a very simple thing.

Mr. Deputy-Speaker:
Member's time is up.

The hon.

Shrl Mahendra Pratap: I am finish-

I beg to say that the Parties are
very much misusing our time and
energy. Even in this House, we see
the tussle, and this is waste of time
and energy. Here there were
speeches—I beg pardon of my hon.
friends—no@ so much for the common
man as to show that one'’s Party is
very just, very right and doing very
good things, so that the leader can
step into the administration.

So I say if Shri Jawaharlal Nehru
is Prime Minister or Shri S. A. Dange
is Prime Minister or even if Mahendra
Pratap is Prime Minister, it would not
change anything; so long as the gov-
ernment machinery remains the same,
I shall also be a puppet like Shri
Jawaharlal Nehru in the hands of the
Secretariat, (Interruptions).

Mr. Deputy-Speaker: Order, order.
After becoming Prime Minister, he
should conclude.

&t g wem (feeht w)
mﬁg‘raﬁwmtm%q
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T9E A AT & T 9 qgT SART AT
g Wara § fomd o 5w qw o
91 gu & ar Y B W W dw gw
3 g @h s =9t oar
FETa adt gk fRad 5w gk
2§ OF a¥E ¥ 79 a9e 7 =t & fraet
Faarew & fadt 7 graadar s
ArAA Har § e gw A9 T AN wew
i g1 W A QT e g A ew A
I &EE 4 0 Frar & o aw e
q 4 7 gAT AT I AT AT
dar< Fra st 57 9% 991 A A 7@
gy & v § gwaqr § & T foh sw
g 7 & afes ) fegeam 7 qar
fegrm & foredt 3t i arfeat
g, 37 e T @ Y A T @)
T F I8 G AW TAT A A AT
T EEIAE FA (99 TG FIH I
SR & Forr Y B geverTalY wew FaT o
AEAT § A AT FIH FET T GHA §
A & 2w gAR Gl § g5 wwaE
&7 &Y T & 1 FW U AT G o
AR ag g 5 A g W@ s Ay
qU FL FAT 91 W@l | g TF a
dad o o) & fFogw oW 7 89
FAGIT FL AR gEA a6 A 8T
Fgy 2 fF g i wifed, oA
o Afe e agt 1 A framg
7w § fr dwt wrag Mam
Fg (T 92 92aT § WX °g awEad
FY IFEAT & | A 9 AT I} A Y Y,
AT g g A wE g

TF qTH a1 Fgr rar & fF cava Y
q forar o AR e & v gl as
T8 7 oran § BF W F saedi
#Y I AR A TwHr g o @
o A Fg ¥ T T A v et
AWM E o A § grare ot
R |
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WA R AR FY) FHE
qr I A9 I F IEN Aved F 9
@ T W1 3T FT 38 F a7 79 TG
TOEET | W @ A fEEr gl
qE Al 9w F qEmAwd Ag w
WX OF qRg & Y T I ¥ A9 fFaAn)

A 4 EF NIAe eWIL A
w1 & AT I ==t gr &, Agan-
S At § AT wer wrr @ fR
o 97 qora A8 g N @
F g 4| @ &1 e § A faar
@ fr 7 3% @ fr doraw a8 d
fa g @ A ST A0 93, FTOTI
TEE qF, @E AR Y @H T AR
arR # %77 T & BF 9w 7 w47 A
Ot =fegg afer a8 a8 v @ 0
T T o7 v g e gEEew
& g ga w3t & o & Fr g faeget
qHt gz fawema, §w fafrdes § A1
Tt g 9T A A1 wqreT § SATEr
STHT FIAT E1T | U AT O 7 FEY T
# o g o T T & fe o EA
1 feew & 99 & AT $TH qa€IT F
q@ft | 9¥ ¥ ag @% s e
an § o a A aegeY R S AR
&0 T oI A T g, AR {fF
wA TEET & R g g A
TG 9T AT G AT TG =wan foraan
T T1fgd 6 g6 0¥ a¥ Hean
£ 37 fary 6 gw wm &
ST T R FT g6 | @ A
T 9« 7% S99 e gAY §THA
o &, & awmar g fF g 9] wae
T ¥ wifgd | AR g ¥ a
W FAT AT qg W § 5 o
g & B e g fax )
gl g 98 alR 9T ¥ T qwq
L

A Srea oft W F I WA
far, 3R B w0 frar W w7 B
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& NaT EFw AT TG A ATAATE-
S far 9 1| & 7Y g e aar
ag g1 Eaw O Wy & ) AT
W T FH GO 9T AT § 7
g W & TN g f§ uw gmrd
A o0 & /T I X 6 7w qw Ew
i ¥ o § 1gg ifgT amg @ fw
ATE IF AW A7 gHIR WTFAE FHX
Faa g qy A afeaw dHT A Hfa
wmifa @ a8 fafeee & 1 s o
W AT SR G927 &1 qfeas d92%
H gefier &7 @ 0 A= Iey
AR A7 qF AT | A g7 EEH
S &Fw W geT faaar e o
¥ foq gd s & 7 wg yuiwe wE
21 I Y U auds § qg @rd
& aorrer €Y fF gwew gw FaedEs
w3 wi< 7 < aga difae § s S
qX JEEHT TG U T TIAT & 1

T W & gAY d9w giweq
£ SET AT FEl TF IIAT & | AT F
2 {5 912 a0 9@ ¥ AR AR I a1
¥ 99 T AFATEAT 7L AT F7 (F AT
I FHEFT WO TEAT § | W F Hrvaw
g fF @ awe 1 e w3 AW
IgaT § | gWIR ATWE WET amed
7 3w Fgr fw guer fafew s
q< v gear & 1 fafew RS fFaq
£ 7 W% gW 3g S Y A Ew
O WYY AR A Sme fafew
e #1 ofr fafewr o § fre
& a1 S aRTg /W A Y BrEer
¥ sarer AEY gl 1 AR F qgaTE R
frg> o § @ AuAw R
SIY AT AT TAAEE AT § IAHT HrART
fra e qg=T & W ag & SRl
g ? wfax g wef g & W e
qak § agar § 7 forw qad & O Ay
Trar qgr § & oA o qw Ay
T smfre @, Re o § ar
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[5t w37 s
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T § fF wd Agew Hw F ¥ S
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F 509 X atfeg 3 fagr og =
TG Y TIA § AT &G A qHA § A
qg Aegafed adf @ AR S qew
s i & =T gar A Y 3@
- o wdt ar wfed | ga¥ fd
T g w1 9 F ag at 99 i
T & WX I A FT A § gl
1T I} Frarer 78 } a5 O § 99
faame 7 2 #T 49 T HgAgTE
o 1 2 famrer AT9F AT @@
graaAaRNFF 1 IF A gw
At & guey frar @ fF 3 ey
qF Ig IHH 4 ¥ g § W ITHT 30
Hrdy aF ST FT ST L |

TR AW § FOT oY BEL AW
0 awy § A I g ALY, IA
FT A AR s wifx S Ay
et & s AR Ty T faear 3
F maar § & o awn o< ofr aegd
AT I 77 &G T G W6 AT )
e sgeft N @\ & a8 $9 R0, Y
HradY aa@ 9T q¥ar § foad fe at &
F1E 7% TG 6 T9F AT H
QT & AT 9 ATAEAT F IR T AR
99 34 FAH 3 a7 & & 9F T
EEacil nio il

HTH $9 QAT 3T § i g9 @ A
qae fafew FaRw WX 9 RS
¥ foywefess  surer § W gnd
Fat o 4fF I TR FT WA R QT
% wofad g g &9 W
ag 1 81 & i et o el A qTew
{ md # O At A aEE T g
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fomaY & s 9w W fafesr
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g SR & w9 I, fafew somwr
F IR AR A fafed w9 & e
7g 9w @ & i@ s il
X g6 TH AT T FTHATT T & faq

& ar I Wl o
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TS TE
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Haga waw g foedr f& oo amn
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&t & &g wwar ¢ & 98 O, Tqwlor
g g, fawmafe oEmEY 0
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s ff, 99 g oW & "]
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AT € | T A0 A S, 0w
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A WA ¥ T 9T, 9t & W1 fawr F
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¥ fadrs a2, g, Wwgedae
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FHTEA FY @&, oY f& qaw 3@
CFIT Y Yo FAAE A & T § S
FTS 97 43} g AEA AR 9 F FW
T TE T

AT &g ®T A favh @ M7 FE
qEr 6 W @A & fod waT 39 #
d9T7 §, &R 239 w1 Siw q8iE T
% foa S g, ¥ @ gEW A IW
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AT A Y wEe @, ag W e &
I A I | Sy @t § a8 99F
7RI ¥ R & 1 A WA FE feug-
AT &) 1 Ay T @A e R
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¥ 3y fee A 1 W oEEE
& ¥ gAr ifed, TEAEe
aAd w1 fedrrmeeT @A wifed,
A F qrad & e 9Tl | e
T THg 1 fama g, F
FH Wl @ §g wawr T fEar
ST, a9 TF HIE AT g, 99 F AW
feafe dar o @ wwt, ArAew T
o7 FFAT & oY i S Y S & fog
e g 1

™ AR F AT F oaE F A
woeeE § WK avie F1 dF A 7S &
I ¥ o A ¥ EOEE T, AN
# qg wie #@1 § 5 ag &sq aiw
QAT ST A QU FE F o7 I Y
& ¥ azf S0 AR | A7 ogEE
gu W g FAM B AT W AT A
AT S

-

Shrimati Ila Palchoudhuri (Nabad-
wip): The reason why we need this
Budget, is that we need a planned
Budget because we must change and
develop. That there is a necessity for
a Budget like this is absolutely ap-
parent to everybody. I agree with
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Prof. Ranga when he says that we
have come forward with this Budget
to the el.ectorate and we have not
been at all secretive about it. We
have always said openly that we must
have taxes. We cannot have a Plan
without taxes. The things that we
can provide with these taxes that we
shall impose will determine the
quantum of enthusiasm which we can
evoke in the people. This enthusiasm
can be generated only if we can give
at least some of the things that they
are vitally in need of. For this, we
need to look at a short -term policy
and a long term policy. There must
be some things which we must tackle
at once. Of course there are long
term policies which will bear fruit at
a later date. The man in the street
in townsor the peasantin the villages
does not know the effect of the big
plans, till at least some results reach

I will come straight to my points.
The growing need is food. We hear
so much about the situation not being
alarming. There is no cause for
alarm; there is no baa)situation in the.
country and so on. e hear them. I
agree that I am also happy to hear
them. But, at the same time, it must
be conceded that there is cause for
consternation and that it is a critical
situation. There are places in Bengal
Sir, where food does not reach as
quickly as we want it to reach. The
hon. Minister has promised to help
Bengal and we see a ray of hope,
Yes, here, I have telegrams that say
that there are hunger marches and
starvation and deaths that relief
has not reached those places.
It does not mean anything if
only Press notes come out. The
Minister, I know, is making every
effort but the relief made available
must reach with speed if it is to be of
ahy use.

In Bengal there are two immediate
problems: (1) The man in the street
must get his food. (2) Then, there
is the question of slum clearance.
There is a little memorandum that has
been sent to us today. On page 8, it
refers to slum clearance . The memo-
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randum tells us that it has not been
possible 1o keep the provisions for
this as much as was necessary. If we
want to enthuse people at all, we must
have adequate provision for slum
clearance not only in urban areas and
big towns like Delhi and Calcutta,
where it is vitally needed, but also in
the district and smaller towns where
conditions are heart-rending. Muni-
cipalities like Delhi and Calcutta have
a certain amount of money to work
with but these small district towns
have no money. Unless a certain
amount of Central aid is available,
they cannot go forward with that
work. The places where the conser-
vancy staff live in the district towns
are a blot on any Government and I
think that the State and the Central
Governments must join hands in wip-
ing this sore from the face of India.
If we want to serve the common man,
the conservancy services’ quarters in
the bustee areas in towns t mus
have priorities. It is there we must
spend the money and not only on
Asoka Hotels and other palaces where
diplomats stay our funds are too
precious yet, to allow for luuries.
When we do this, we shall find
warmth and enthusiasm for the Plan.
Then only will every strata and the
young labourers know that there is a
Plan for them, and that something is
being done.

The rehabilitation programme in
Bengal assumes vast proportions. It is
a miserable thing. I have no quarrel
with the hon. Rehabilitation Minister
as to how much money was spent on
West Pakistan and how much on East
Pakistan refugees. Misery, wherever
it is, must be looked after by the
Government. Surely the misery of
West Bengal today bears comparison
with no other place on the face of
this earth, because it is a continuing
process. People are leaving Pakistan.
We must have highpowered commit-
tees to look into and find out why
people are leaving Pakistan. We must
go into this question. The thing that
has often been propagated is that they
can get so much more in India and
8o they come away from Pakistan.
Sir, go to the Calcutta streets and see
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what they get in India, what we are
able to do for them. They are dying
like cats and dogs. Yet they leave
Pakistan and come to India. Why?
Because there must be something hor-
ribly wrong in Pakistan for them to
prefer the streets of Calcutta, the
slums, the dire conditions in the
Sealdah Station to their homes in
Pakistan. This must be gone into and
discussions about it held.

The rehabilitation question in
Bengal has also this aspect. The East
Pakistan refugees do not want to go
outside Bengal though they want to
be rehabilitated. The Government
must consider this and see, that when
they take people to other States, that
they are given livable conditions to
settle there. I do not say that the
Government has not done a good deal;
but perhaps, more co-ordinated
thought could be given to this ques-
tion. When they are taken out to
places like Bihar, Saurashtra, or
wherever you are wanting to take
them, give them Bengali doctors,
Bengali teachers to teach their child-
ren in Bengali and so on. Then you
will find that Bengali refugees will
settle outside Bengal provided they
get a certain atmosphere. It must be
conceded that Bengalis cannot only
exist on commercial lines. Camps
with good roads and even electric
lights will not necessarily keep them.
They must have some cultural atmos-
phere, they must have the language
round them. It is a human need that
no Bengali can give up. The East
Bengal refugees, particularly, speak a
language which sometimes the West
Bengal people do not understand.
Then, how will a Bihari doctor treat
an East Bengal patient? They must
be given Bengali doctors, Bengali
teachers, Bengali Social Workers, in
their colonies. Then you will find that
they will gradually grow and become

‘part and parcel of the camps and

colonies that you have set up for
them.

There is another thing. I will cer-
tainly appeal to whatever political
parties there may be not to make
political capital out of human misery
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as has been done in the case of these
_refugees. It is a great pity. I think
all parties must realise that it can
never be a human act to create politi-
cal capital out of the misery of people;
to go and tell displaced persons, that
they will get lands in Bengal if they
come away. When they come actually
they will find themselves in worse
conditions than they were getting in
the camps, for obviously there is no
more land in West Bengal. So, if we
are to blame the political parties that
is the condition for which we can
blame them. But, where we have not
been able to deliver the goods, let us
not blame political parties. Let wus
make all arrangements to fulfil their
needs, then they will not be influenc-
ed by false promises. When we can
look after their wants I am sure, they
will come to regard West Bengal and
India as their own home and they will
be properly rehabilitated.

There are one or two things about
the refugee problem which the Gov-
ernment must take into consideration.
Instead of giving grants, if loans were
given and the grants utilised for put-
ting up some sort of constructive pro-
posals for them to earn a livelihood, I
think that would do them much
more good. By glving a number o
grants you cannot rehabilitate people.
They must work and they must have
some means of earning. We have now
get a rising wholesale price index, and
these are not war time figures:—From
376:0 in January 1956, it has risen tq
4232 in April 1957. Our foreign ex-
change, has also created a headache
for the Government. We find that it
has left a gap in the Budget. The
hon. Minister himself has said so. I
would like to point out that there are
two things that can earn foreign ex-
change for us. They are the tea in-
dustry and shipping.

The Tea industry, has always earned
a good part of our foreign exchange.
That should surely be nursed, and
various difficulties should not be put
in its way so that it is unable to
compete with international markets.
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There is no duty on African tea while
Indian tea has to pay duty. It cannot,
therefore, compete in the international
markets. You must see that indus-
tries which earn foreign exchange are
given every protection.

About shipping, Sir, I have to make
a particular request. We are in ur-
gent need of building up our shipping
because shipping is the invisible
foreign exchange earner of India. I
think we pay out something like
Rs. 150 crores every year to foreign
shipping by way of freight bills. If
we had the quantum of shipping need-
ed for our requirements we would
have saved this much of foreign ex-
change. As allocation of at least an-
other Rs. 50 crores for shipping is
absolutely necessary. The Rs. 37
crores allotted has already been com-
pletely spent. We have no more
money to s.pend on our merchant
navy, which is also our second line of
defence. It is imperative that we
build our merchant navy, because
without it, neither can defence be
useful, nor trade function! Bottlenecks
will be created. The Finance Minister
in his speech said that the core of the
Plan is steel, coal and transport. Well,
shipping makes a big part of trans-
port and shipping must be sponsored
by Government so that it holds its
own in India.

Sir, let me give a few figures. I
will not take much time of the House
by quoting figures. See what is done
for shipping in other countries. In
Liberia and Panama, for instance.
They pay one dollar in Panama for
registration and -  1:20 dollars in
Liberia. Which means that large ships
like the ‘Liberty’ ships that we use
in foreign trade would pay an annual
tax of Rs. 2,000 and a registration tax
of Rs. 20,000 in Panama and Rs. 24,000
in Liberia. Where is this kind of help
to our shipping in India.

While I am on this question of ship-
ping, I must say a word about our
seamen who man our ships. Their
welfare must be primary concern
of the Government. They are ad-
venturous, and hard working. They
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go out into the far seas to get for
India wealth and merchandise. They
earn for India with their toil and
endurance. The Indian seamen are
second to none in the world. They
must be given their full prestige in
every port of the world equal with
other seamen. India must see that
they get it. I would appeal to the
Government to bear in mind the wel-
fare of our seamen.

Sir, in India, let us look to half our
population who can easily be channel-
led to work for their country. The
women of India form half our popu-
lation. Their efforts must be utilised
to do productive work for India. The
women are capable of doing much but
their capacity, their efforts, must be
assessed, and they must be put in
places where they can really be use-
tul. They are always ready. They
have taken up the challenge of build-
ing up a new India. Let the Govern-
ment take them up. Let them have
the opportunity they seek. Assess
their capacity and show what road
they can take so that they can really
employ their energies in the right
direction.

Today we are faced with the Plan,
We must make the Plan work, but,
it must be Plan for the people. Half
the people are women. You harness

. their energies and you will find that
the Plan will work. It is not only
customs, excise and revenues that are
the assets of a country. It is the
people who are the assets. The
women are your assets. If they go
ahead, much can be achieved. The
women of India today realise that to
take India forward they must face
years of difficulties and, perhaps, great
sacrifice. They are willing to do it.
‘We do not want stagnation and ease,
we want, if it need be, sacrifice and
perhaps danger, but with all that it
also means Life, and the Surging for-
ward of a new India!

Shri B. C. Ghose (Barrackpore): I
would like to avoid polemical discus-
slon of political or theoretical ques-
tions as far as possible and shall con-
fine my observations to the budget
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proper although I am conscious that
economics cannot altogether be sepa-
rated from politics. But before I
come to the budget, I should like to
make a few preliminary observations.
In the first place, it is unfortunate
that although we are in the second
year of the second Five Year Plan,
the progress report for the fifth year
of the first Five Year Plan and the
consolidated report on the first Plan
are not yet in our hands. You will
realise that these budgets are nothing
but instruments for the implementa-
tion of the Plan, and without having
a progress report of the Plan, it is
difficult to make considered observa-
tions on the Plan itself or how far we
are progressing.

In the second place, the former
Finance Minister had promised that
we would be supplied with annual
plans. I should like to know what
has happened to the annual plans. In
the third place, I should like to have
a little more statistics in our budgets
about the Plan, statistics about the
Plan outlay in the estimates, revised
estimates and accounts for the years
to which they may relate and also
estimates of our savings in relation to
our total income and our total
national income and per capita in-
comes at least for the year for which
the account has been closed. In the
fourth place, while I shall congratu-
late the Finance Minister for provid-
ing us with an economic classification
of the Central Government's budget
which provides fruitful information, I
should like to know as to when we
may have a national income and
expenditure statistics. Because, with-
out such a statistics, it is difficult to
make a proper appreciation of our
economic situation and the future
trends. In the fifth place, I should
like to bring a matter to the notice of
the House, a matter which I consider
is substantial. When we approved
the Plan, we approved the targets of
the Plan as also the priorities and the
way in which the Plan should be
financed. I do not think that this
Parliament approved merely ‘he tar-
gets. What I mean to say is this. If
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there is to be a fundamental change
in the Plan in regard to the schemes
that are to be pursued, in regard to
priorities, or as to how the finances
are to be adjusted, then it is right
and proper that Parliament should
have the right of discussion and also
approve the changes made, particu-
larly if the changes are of a funda-
mental nature and not minor. In the
sixth place, J should like to know
what has happened to the claims that
were put forward after the first Five
Year Plan was completed, particular-
ly in regard to the food situation.
What has gone wrong? Why is not
the Government coming out with any
adequate explanation about the posi-
tion? It is really disconcerting to
note that the hon. Ministers are try-
ing to belittle the difficulties with
which the country is faced in regard
to the food situation. The Food Min-
ister stated, when he was giving an
explanation of the food situation, that
prices might be compared to those
prevailing in 1952-53. Why should
we compare them with those in 1952-
63 and not with those of 1954-55 or
1955-56 since food prices, particularly
of rice and cereals, have gone up by
more than 100 points, that is, by over
25 per cent?

I found the Home Minister saying
in the other House that all prices
have increased and there is nothing
strange that food prices should also
increase. But we should not take it
so lightly, because I believe the crux
of the problem today, apart from the
foreign exchange situation, is the food
problem. Unless we can solve it
satisfactorily the Plan will be en-
dangered.

Sir, when the first Five Year Plan
was completed, the Government
claimed that it was a complete suc-
cess on the ground that it had (a)
solved our food problems; (b) check-
ed the inflationary pressures, and (c)
laid a massive foundation for a
superstructure on which the future of
India could be built. Why is it,
today, that in spite of each of these
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claims, the Plan is going awry? The
Government certainly should explain.

Time will not permit me to refer to
many other aspects of the budget
and, therefore, I shall come straight-
way to the core of the budget,
namely, the taxation proposals. I
shall take direct taxation first. Here,
I should like to congratulate the hon.
Finance Minister on the imagination
and courage he has displayed in
attempting to rationalise our tax
structure. When the history on pub-
lic finance comes to be written in
future, I am sure he will find an
honoured place in it. I support the
new taxes, both the wealth tax and
the expenditure tax. I believe that
in course of time the gift tax will
also come and the Kaldor proposals
will be accepted in toto. There has
been opposition to the two new
levies on the ground that (a) we have
had no experience and that the whole
world has no experience with regard
to expenditure tax, and (b) our
administrative machinery. is corrupt.
With regard to the second objection, I
should like to say that we have to go
forward with such human material as
we have and try all the time to
improve the human material. There
is no denying that there is corruption
and there is no denying that the
danger of that corruption will be
increasing. The Government should
appreciate that fact and try to
improve the machinery as far as is
possible.

With regard to experience, I think
it is good that when we consider
something as necessary and desirable,
we go forward with it, and we shall
be able to bequeath to the world some
new experience. We bequeathed to
the world that experience when we
decided to resort to deficit financing
on a fairly large scale against ortho-
dox economic opinion. At that time
there was fear that we might fail, but
we have shown that deficit financing
can be resorted to provided of course
it is within limits. In the same way,
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I believe that here also we shall be
able to tread new paths. To those
who bring in the argument of the
effect of such taxation on saving,
incentive, and the private sector I
should like to say two things. Firstly,
we should realise that all the major
political parties in the country have
accepted socialism or the socialist pat-
tern of society as the goal of our
social and economic policy. I believe
that it inevitably means that there
will be control and a gradual and
progressive restriction of the private
sector. It is no good arguing today
whether that is good or bad. We have
accepted it and consequences follow
from the acceptance of that principle.

Sccondly, what 1 would like to say
is this. We should remember that
out of a total outlay of Rs. 720 crores
provided in the second Plan for the
organised private sector, only Rs. 160
crores are really found by that sec-
tor itself. That means 22 per cent.
is from public issues and from advan-
ces by managing agents, EP.T. Fund
etc. The balanca of 78 per cent is
found from out of the reserves and
by institutional agencies. That is the
contribution which the private sector
is making today to the economy, so
that those of our industrialist friends
who always bring in this bugbear of
saving, incentive and the private sec-
tor should realise the nature of the
contribution that they are making to
the economy.

But while I support the Finance
Minister in introducing these new
taxes, I certainly do not support him
where he has given concession to
some of those direct tax-payers parti-
cularly in- the higher reaches. I
think it is misconceived. It is not
good because it has a demoralising
effect on the people and it will not
fulfil the objective that the Finance
Minister has in view since it will not
materially increase savings. I do not
think that reduction from 91 to 77 or
84 per cent. will have any effect; and,
if it will not have any effect, why
give them this benefit when they have
been already accustomed to paying
higher rates? I think it will have a
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bad psychological effect and it is not
needed in view of our objectives.
That is one of the reasons why I feel
that this Budget, while certainly
moving towards a socialist society up
to a certain extent, is always think-
ing of the prvate sector and the
capitalists and is also regressive in
character in many ways, as we shall
see when we come to indirect taxes.
There is still concern for the rich
without any sufficient ground. I
could have understood this if any
good would have arisen either in the
interest of the economy or in the
interest of the Plan. Both ways I feel
it will be bad.

On direct taxation, I would submit
two things. I would request the Fin-
ance Minister not to lower the exemp-
tion limit; I say that for many reasons.
One is that it was raised on account
of administrative difficulties which
still persist. The other is that it will
create very great hardship for the
poorer people, who have not got the
savings to pay this tax. You have to
realise that people who are earning
Rs. 250 a month will have to pay this
tax. We also know that those people,
for the last one or two weeks towards
the end of every month, borrow to
carry on their family budget and
repay the amount the next month
when they get their salary. Even if
it is Rs. 3 or Rs. 1-8 per month. I do
not think these people can afford to
pay that. Therefore, I feel that it
would not be right and proper,
although I know that the Finance
Minister can adduce in his favour the
recommendation of the Taxation
Enquiry Commission. But, the Fin-
ance Minister has not accepted the
recommendation of the Taxation
Enquiry Commission, and I believe
quite rightly, in re-introducing the
distinction between earned and un-
earned income and giving concession
to income earners in the higher
reaches. Therefore, I feel that he
should not quote the recommendation
of the Taxation Enquiry Commission
in his favour for lowering the exemp-
tion limit.
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The other concession that I would
plead for is in regard to wealth tax
on business companies which are new,
because they do not earn any profits
and they will be placed at a serious
competitive disadvantage with regard
to older companies. I would, there-
fore, urge that for a period of, say, 7
years, new companies should be
excluded provided, however, they do
not make any distribution of profits.

Coming to indirect taxes, I am
sorry I cannot support the Finance
Minister, because whatever statistics
he may produce, the fact remains that
prices will go up very much more. [
do not know if it is true that he had
said in the other House that people
are not dying of starvation. Il is a
matter of semanties as to what we
mean by starvation. If people are
taking just one meal a day or one
meal in two days, if that is not starva-
tion, I do not know what starvation
is. There are many people who are
in that condition today; I can say
that from my experience in Bcngal.
These people are gradually dying.
You may say that it is due to some
illness; in fact, they are really dying
of under-nourishment and starvation.
I would, therefore, plead that the
Finance Minister should give certain
relaxation in regard to the excise
duties especially on sugar, matches,
tobacco and also tca, because these
are the items which impinge heavxly
on the cost of living.

I now come to the core of the pro-
blem in the sense that the Finance
Minister may rightly say, “It is all
very well to say that this or that
proposed tax should be abolished or
reduced; but how am I going to find
funds for financing the Plan?” I am
going to suggest that there will be no
shortage of funds for all practical
purposes and therefore, there is no
justification for the imposition of
these tax proposals. My remedy is
not the one that was suggested by
my friend, Mr. Dange. I am net
against nationalisation, but what I
say is, even if you nationalise, the
resources that you will get will not
be sufficient for financing the Plan.
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I am in favour of socialisation. I
have seen some of the nationalised
industries in recent times and I must
confess I do not feel very enthused.
We do not want bureaucratisation;
we want socialisation and not nation-
alisation. Then, how are we going to
meet the plan expenditure. What is
the plan expenditure? In the plan
expenditure, there was a deficit ‘of
Rs. 850 crores, taking into account
Rs. 400 crores left uncovered. To
that we must add another Rs. 400
crores, which will be the increased
expenditure, to which the hon. Fin-
ance Minister has already referred.
That makes it Rs. 1250 crores. Then,
he wishes to reduce our deficit fin-
ancing by Rs. 400 crores, which I
think is also a right suggestion. That
will increase the amount that we rhall
have to find to Rs. 1650 crores. How
are we going to find Rs. 1650 crores?
My answer to that is this. The Fin-
ance Minister has said that the taxa-
tion proposals in March, September,
December and in this Budget will
brmg him an amount of Ks. 800
crores. I have recommended for his
reconsideration certain tax relaxation
measures. If they are accepted, it
will mean that the exchequer will
lose about Rs. 150 crores. I will knock
this off from Rs. 800 crores. So, if
my proposals are accepted, we will
get Rs. 650 crores. To that must be
added Rs. 225 crores to be raised by
the States and another Rs. 100 crores,
which is the estimate of the Finance
Minister for increase in revenue. To
that we must add Rs. 200 crores more
which can be got thus. Rs. 100 crores
can be got by economy in expenditure.
The Finance Minister will be failing
in his duty, when he is impos-
ing all these burdens on the
common people, if he cannot at
the same time effect economy in
administrative expenditure to the
extent of only Rs. 100 crores over the
next four years. That is not asking
too much. We, who have been in the
Public Accounts Committee, know
how public money is being wasted;
saving of Rs. 100 crores is not a very
hightarget that I am suggesting. An-
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other Rs. 100 crores will be obtained
from tax that is now being evaded.
With the introduction of the Kaldor
proposals, I believe that a tax return
would be introduced under which it
will be difficult to evade taxation. As
a matter of fact, Kaldor estimated the
tax that is evaded at about Rs. 200
crores a year. It may not be Rs. 200
crores; it may be Rs. 40 or Rs. 50
croves. So, I suggest that, if we really
have an efficient administrative
machinery, it will not be difficult to
raise about Rs. 100 crores over the
next four years. The Finance Minis-
ter’s estimate is, however, only about
Rs. 20 crores, at the rate of Rs. §
crores a year. That brings us
to a total of about Rs. 1175
crores. The last item is the shortfall
in the plan expenditure, which we
shai! have to take into account.
Rs. 400 crores that was left by the
previous Finance Minister uncovered
is really the minimum estimate of the
expenditure of the Plan that was to
remain  infulfilled. We know that
however nwuch we may wish to imple-
ment  the Plan  in full, we
cannot  coipletely implement it.
Even in the First Five Year Plan
there was, I think, a deficit of a
little over 10 per cent. Even in the
first year of the Second Five Year
Plan our estimated outlay when the
Budget was presented was about 825
crores and there is a short-fall. I
belicve, to the extent of about 100
crores. However much we try, I do
not think we can complete the plan
in its entirety. In regard to the first
Five Year Plan, when there was no
difficulty whatsoever of domestic or
forcign finance, we fell short by 10
per cent because of our weakness in
organization and our dearth of techni-
cal personnel. Those bottlenecks still
continue; the plan has been increased
by more than twice, and I do not
think that our administrative capacity
or organizational capacity and supply
of technical personnel have propor-
tionately increased. To these bottle-
necks must be added a few other
bottle necks. First there is the orga-
nization; secondly, technical and
managerial personnel; thirdly the
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essential raw materials, because we
have provided for expenditure on
construction and we have not the
necessary steel and cement. Then
there is the transport bottle-neck
and finally there is the foreign
exchange  bottle-neck. I  should
like the Finance Minister to
tell us how much domestic expendi-
ture will be saved by his plan of
staggering foreign exchange and what
will be the cffect on domestic expen-
diture. However, there will be a short-
fall and my estimate is 12-1/2 per
cent. which is Rs. 650 crores, 1.e., the
total on this side comes to Rs. 1,825
crores as against the Finance Minis-
ter's estimate of requirement of
Rs. 1,650 crores, a balance of Rs. 200
crores. I have not taken into account
the additional taxation we should get
over the three more years of the
Plan period. Railways, again, may
require an additional Rs. 100 or 200
crores and that is also provided. So I
say that for the purpose of imple-
menting the Plan that we can really
execute, it is not necessary to place
this heavy burden on the pcople.
Even if the proposals are made and
accepted, there will be no dearth so
far as domestic resources is con-
cerned. There may be difficulties
about foreign exchange, but that is
another matter. I would like to tell
the Finance Minister that even if it
were possible to execute the whole
Plan, but if in that process it would
have meant such a heavy burden
that the common people would not be
able to bear, would he have done it?
He himself had stated when he was
speaking on his own Budget last ycar,
when he was Industries and Com-
merce Minister: “The rate of econo-
mic growth can be too high for the
health of society.”

Shri T. T. Krishnamachari: What I
said was that was a thing which we
have to avoid. All that I said as
Commerce Minister was that there are
certain pitfalls in planning which we
have to avoid. I am as conscious of
these pitfalls as I was a year back.

Shri B. C. Ghose: It may be mat-
ter of opinion as to what rate of eco-
nomic growth will be considered too
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high. One of his prophecies to the
effect that that was his last budget
speech has formerly gone wrong, I am
glad to say. I hope that seme of his
other prophecies will go wrong,

The sum total of what I have been
saying is this, that this Budget places
a burden upon the common people
which is too heavy. If we have to
make a success of the Plan, we must
carry the people also with us. I
have tried to point out that even if
we want to execute the plan and as
far as it may be possible to execute
it, it is not necessary to place all
these heavy burdens on the people.
Under these circumstances, it is not
proper that we should antagonize
them and lose their co-operation.
There is a danger of that because the
people are starving and unless the
Finance Minister can do something
about the food price line, I have no
doubt that the Plan will fail.

In the end, I shall appeal to the
Finance Minister to give his sym-
pathetic consideration to the propo-
sals made by me, lest he should griev-
ously endanger the ends which he
along with us must have in view,
namely, peaceful progress and the
preservation of a certain way of life
that we all cherish.

16 hrs.

Shri Morarka (Jhunjhunu): The
hon. Finance Minister in paragraph 41
of his speech says:

“The plan is the main theme
and the dominant concern of all
our thinking and policy-formula-
tion. It could not be otherwise
in a country which accepts deve-
lopment as its topmost priority.
The Plan has run into difficulties,
but I see no warrant for alarm
or panic. What is required is
preparedness to make the neces-
sary sacrifices, and courage, and
resourcefulness in handling the
problems that arise in the course
of its implementation.”

The present Budget of the Finance
Minister has to be examined in the
light of the above statement and any
criticism that one makes must be
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subject to the over-riding necessity
of implementing this Plan.

During the course of my speech, I
propose firstly to refer to the taxation
proposals of the Finance Minister.
Then, I want to say something about
our foreign exchange pblicy and then
finally if I may say something, I
would like to say about the economy
which may be effected in implement-
ing the Plan.

The new tax proposals are mostly
based on the recommendations made
by Mr. Kaldor in his report called the
“Kaldor Report” and since much has
been said by way of criticism against
the Company Taxation, I would like
to begin my explanation of this tax.
Whatever crilicism one may make
against the Finance Minister about his
Budget proposals, in fairness to him,
one must say that in a budget by
which he proposes to raise not less
than Rs. 93 crores by way of reve-
nue, to the corporate sectors of this
country, he has given certain definite
reliefs and has given the Companies
a very lenient treatment.

Taking the taxation proposal in
respect of companies in details, the
first is about the income-tax of these
companies. The finance Minister has
raised the income-tax from 25 to 30
per cent. As the House knows the
entire income-tax paid by the Com-
panies is refundable to the share-
holders at the time of his individual
assessment, If the income of ‘he
shareholder is less he gets ihe refund.
Otherwise he gets the credit for the
amount the country has paid on his
behalf.

The next proposal of the Finance
Minister in repsect of these companies
is about the Corporation tax; he has
increased the Corporation tax from 17
to 20 per cent on all incomes, At the
same time he has reduced the Corpora-
tion Tax from 17 per cent to 10 per
cent. on the income which one Cor-
poration gets from another Corpora-
tion by way of dividend.

Then again, there is a substantial
reduction in the dividend tax; he has
reduced dividend tax from 12} to 10
per cent, 25 to 20 per cent and from
373 per cent to 30 per cent. The ques-
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tion is not whether this dividend tax is
reasonable or not, but the question is
what are the proposals in the present
budget? Does the present Budget
reduce the tax or does it increase it?
When the scheme of the whole Budget
is to levy more taxes, even then the
Finance Minister has somehow or
other given relief in the dividend tax.
This will give a substantial relief to
section 23-A companies, with which I
will deal immediately. *

Section 23-A companies are those in
which the public is not substantially
interested, that is, companies which
are controlled by small grcups of
people. These companies are obliged
to distribute the entire profit that they
earn after paying the taxes etc. by
way of dividend. The 100 per cent
profits that the company made had to
be distributed to shareholders and the
shareholders had to pay the super tax
on the amount he received.

Now, under the new proponsal that
the Finance Minister has brought
forward, an industrial company falling
under section 23-A would be required
to distribute only 45% of its net
profits and it can keep 55% to itself.
In other words, there wonld be a sub-
stantial relief by way of super tax to
the shareholdefs of the company.

I have cared to make certain calcu-
lations to assess what relief the com-
panies will get. For example if a
company has a paid up capital of
Rs. 50 lakhs and if made a net profit
of Rs. 20 lakhs, then, under the old
provisions, all the Rs. 20 lakhs had
to be distributed among the share-
holders and the company had to pay
by way of dividend tax alone a sum
of Rs. 537,000. Now, under the new
proposal ef the Finance Minister, the
company will have to distribute only
45 per cent of the profit and that
would reduce the tax liability to cnly
Rs. 1,10,000. Instead of Rs. 5,37,000
the company will have to pay
Rs. 1,10,000. This is not an excep-
tional instance that I have taken:
such instances are common and the
ratio of profit to capital is very high
in many cases of 23A companies.
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Next, I would like to refer to the
increase in the bonus tax. The bonus
tax has been increased from 12} per
cent to 30 per cent. It js true that
the rise in the tax is very steep. But
then you may not issue borus shares
at all. Even without this tax, the
Government has the power to refuse
the permission to issue bonus shares.
Tax on Bonus shares is justified on
two grounds—firstly, to make the
dividend tax fully effective and
secondly to make the Government's
scheme of compulsory deposit a
success. Without bonus shares tax
both the schemes will be put in jeo-
pardy.

I now come to wealth tax. Much
has been said by way of ecriticism
against this tax. The Fust criticism
that is made is that this tax was not
recommended by our Taxation En-
quiry Commission who examined this
problem so thoroughly but one Mr.
Kaldor who came to this country from
England made a hurried report and
we accepted and are following that
report. May I say in all humility
that even the Taxation Enquiry Com-
mission did not reject this idea of
wealth tax. They said that a tax on
wealth is sound in theory. But the
only thing that was said against it was
that the administrative machinery is
not suited in this country for adminis-
tering such a tax and for the time
being this tax should not be levied.
The Teport was made sometime in
1954. We are now in 1957 and begin-
ning has somehow been made.

There is another criticism of the
Wealth tax that this tax would dis-
courage saving and investaients: It is
said that this is a tax on capital and
therefore this would discourage
people from forming capital. But an
answer to this criticism is that the
wealth tax is really paid out of the
income of the wealth on which it is
levied. In support I would like to
quote what Mr. Kaldor says:

“An annual tax on wealth,
though it is levied on the value
of the principal, is really & tax on
accrual and not a tax on ths
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principal itself—as for example,
estate duties or a capital levy
are.”

The rate of the tax that we have
levied is very moderate Of course,
it has to be moderate because in every
country of the world it is so.

Shri C. D. Pande (Naini Tal): We
will double it if you like.

Shri Morarka: It is not a question
of my liking......

Mr. Deputy-Speaker: Some regard
should be paid to the liking of the
Chair also; and the liking of the Chair
is that there should be no interrup-
tion here.

Shri Morarka: Thank you Sir, I was
just referring to para 24 of Kaldor's
report. It may be said by way of
criticism that this tax should not be
levied on companies at all. Here
against, the rate, half a per cent, is
very moderate, and the greatest justi-
fication for levying this on companies
is that in India this is the orly orga-
nised sector where we know about the
wealth or the assets definitely. We
know what the wealth of those com-
panies is and it would be very easy
and convenient for the Government to
realise that tax. Therefore it is desir-
able from the point of view of
administrative convenience that in
order to collect this tax without any
harassment, it is levied on the Com-
panies, If we can do it, what is the
harm? The rate is only half a per
cent and that is also levied on the
companies whose net assets are more
than Rs. 5 lakhs.

I would now like to say a few
words about the Expenditure tax. I
do not agree with the proposal as
brought forward by the _ Finance
Minister, about Expenditure tax. Of
course, on principal, I do not dis-
agree with this tax also though
it is equally true that no other coun-
try has experience of the working of
this tax in the world. Even the most
advanced countries who have the very
best apparatus for administering such
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tax systems, found it difficult to adopt
it. Yet, for some reason or the other,
our Government thinks that we can
go ahead with it and we can make a
beginnning. But there is one previ-
sion in this bill which makes this tax
less effective and more unscientific.
The provision I refer to is about a
person’s income, That is before you
can make a person liablz for an ex-
penditure tax, his income must be
Rs. 60,000. If a person's income is
Rs. 59,000 he can spend any amount
he likes and there is no expenditure
tax payable by him. If on the other
hand, his income is Bs. 60,000 and
even if he spend less than the 59,000
fellow still has to pay the tax. Is it
an Expenditure tax or is it an
Income-tax? That is why I call it
unscientific. It would encouraga
people unnecessarily to show their
income below Rs. 60,000. It would
encourage them to show the figures
below Rs. 60,000 so that they may not
have to pay Expenditurc tax at all.
It is less effective because only these
people whose annual income is above
Rs. 60,000 would come within the
mischief of this tax. Kaldor did not
say anything. He prescribed no rela-
tionship between Expenditure tax and
a person’s income. Expenditure tax
must be based on expenditure. How
much you want to spend? How much
you have actually spent? 1f you have
spent more than what 15 permitted
you must pay a tax. If you have not
spent, you are exempted and you go
free.

Sir, there are many economists
throughout ‘the world who have
expressed their opinion:s against this
Expenditure tax. But this Bill is
going to be referred to a Select Com-
mittee, as the hon. Minister has said,
I would not like to take more time of
the House at this momeat. I do hope
that we will have a further oppor-
tunity to go into the details of the
measure at some other place,

I now come to Personal tax. Under
the proposal of the Finance Minister
all classes of people received some



2465 General Budget—

relief—big or small—excep: one class
of people and these unfortunate people
are those whose annual income ranges
from Rs. 250 per month tu Rs. 350 per
month, and among them also if any-
body happens to be a person who is
unmarried, he has to pay a severe
penalty. This class of people who get
from Rs. 250 to Rs. 350 avre those who
suffer in two ways. First, they pay a
direct tax in the form of Income-tax.
Secondly, they suffer because of the
increased excise duties and other con-
sequences of inflation and high prices.
They can very legitimately look for
some sort of relief in such circum-
stances, Instead of giving such relief,
you impose this additional tax on
them. Arguments may be advanccd
that the tax is very nominal for a
married person. The amount payable
is Re. 1|- for Rs. 250|- and Re. 1|8 for
Rs. 350 per month. That may be trua.
But, look at the family budget of
these people. Is there any scope for
the tax? Re. 1|8 may be nothing to
you or to me; but when you examine
the family budget of tliese people vou
will find that every pie matters to
them. Therefore, I wouid request the
Finance Minister to re-examine this
thing and see if something could be
done to these people.

Then, about excise duties, I would
say only one word. Instecad of raising
these excise duties intensively, they
should have been increascd extensive-
ly; in other words, there should have
been increase extensively in other
words, there should have been
a lower increase on a greater number
of commodities rather than a steep
rise on a fewer number of com-
modities. I think there is scope, and
the Finance Minister may kindly
examine this thing. whether excise
duties canot be imposed on certain
other things. I have an instance in
my mind, and that is of small motor
cars. The Finance Minister has im-
posed a duty of Rs. 3,000 on big motor
cars. I think we could easily begin
by putting a duty of Rs 1,000 on small
motor cars.

Shri C, D. Pande: He will keep it
In mind for next year!
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Shri Morarka: Similarly for cycles
and various other things

Coming to the question of foreign
exchange, the Finance Minister says
in his budget speech:

“It is clear, however, that the
problem is not merely one of
raising more domestic resources
but also of finding ways and
means firstly to conserve and
secondly to augment our foreign
exchange resources in in keeping
with the large requirements of
the plan. The steps we
are taking in the field of domestic
economic policy will, it is hoped,
react beneficially on our foreign
exchange position as well, but
this latter is, admittedly a more
difficult problem.”

Then he goes on to say:

“The fulfilment of the Plan to
Schedule postulates, inter alia,
the availability of external re-
sources on a considerable scale,
and the need for these resources
is the greatest in the earlier part
of the Plan. Evidently, short-
falls in this respect cannot be
made good by a draft on domestic
resources. We have this aspect
of the problem under continuous
review. It is not possible to say
at this stage to what extent the
progress of the plan will be affect-
ed because of foreign exchange
shortage.”

Now, Sir it is a very discouraging
note. Even after putting all this tax
burden on the people, even after
becoming so unpopular in the country,
even then we are not sure whether
we would be able to put through our
Plan; we are still facing a bottleneck
in the form of foreign exchange, and
the hon. the Finace Minister has only
made a statement of fact. He has not
shown any way out of it. He has said
that the positon is under their conti-
nuous review. That is very encourag-
ing. But something more than that
was certainly indicated on the part of
the Finance Minister, as to what ways
the Finance Minister is going to
adopt or what policy he is going to
follow so that this bottleneck would
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be cleared and our Plan could be put
through.

1 would say by way of criticism that
the import policy that was followed
by us in the past was a little too
liberal. I would give you only one
example to make my point clear. We
imported, in 1953, 1954 and some part
of 1955, huge quantities of sugar, not
less than 15 lakhs tons. And how
much did we spend for it? Rs. 80
(eighty) crores. What would have
happened if we had not imported?
And compare the consequences with
what is happening today.

Shri Bhattacharyya (West Dinaj-
pur): The sugar merchants would
have cut our throats.

8hri Morarka: You have to wait
and see. If the hon, Member here
is afraid of the sugar merchants cut-
ting the throat, and if in the armoury
of the Government there is nothing
to prevent his throat being cut, I
think it is no use our talking and put-
ting this burden on the poor man’s
shoulders i.e. imposing such heavy
excise duty on sugar. (Interruption)
Anyhow the matter may be left there.
~ And then secondly I may say that
recently, to one country alone we
remitted a huge amount of money.
Though the payment was not actually
due yet we made, a sort of, an
advance payment, of course against
our orders. But the payment was not
-due.

Why did we make this payment?

Shri T. T. Krishnamachari: Which
country, may I know?

Shri Morarka: 1 am told it is West
Germany.

Shri T. T. Krishnamachari: No, the
hon. Member is wrong.

Shri Morarka: Then I stand cor-
rected. But I was told......

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Morarka: Please give me a few
more minutes.

Shri C. D. Pande: He will please
neither the Finance Minister nor the
House; what is the use?
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Shri Morarka: India recently an-
nounced its new import policy, and in
that Government has said that its
capital equipment would be allowed
to be imported on certain deferred
terms of payment. Now, the private
entrepreneurs are finding it dificult
to negotiate those terms from pcrson
to person on a private level. So some
initiative must be taken by Govern-
ment. Unless Government steps in
and negotiates this on governmental
level, it is difficult for an average
man to get machinery and capital
equipment on these credit terms. But
this matter is not receiving that atten-
tion of the Government which it
deserves. The other day when the
hon. Member from Pali put a question
to the hon. Minister for Commerce as
to how many Trade Delegations visit-
ed this country, the answer was
eleven. But to the further question,
“Did you discuss with them the ques-
tion of deferred terms of payment”, to
my great surprise, the answer was in
the negative. This is a burning pro-
blem of the day, and we want the
foreign exchange resources to be aug-
mented. But even then when the
foreign delegations come to this
country we do not take the oppor-
tunity of discussing these terms of
deferred payment with them. I do
hope that some correction would be
forthcoming in regard to that
answer.

Then, in the field of our exports
some positive steps should be taken.
But before that I would say only one
thing more about our imports. An
Import Credit Corporation should
be started just like the Export Credit
Corporation. It should guarantee, in
the schemes approved by Government,
the payment to the foreign exporters
on the due dates.

I must also say with regard to the
imports, that though we had a large
quantity of imports and depleted our
foreign exchange resources, these
large imports did also act as a bless-
ing in disguise, so to say. All the
extra money in circulation was mop-



2469 Gener.:1 Budget—

ped up, and to that extent deficit
financing wa. made possible. Today
we find it difficult, because our im-
ports are falling and our exports may
g0 up. Therefore, the deficit financ-
ing would become difficult, and the
Finance Minister has therefore rightly
said that the quantum of deficit
financing has to be cut down.

I would mention only two or three
points about the economy in the Plan.
The Plan as originally formulated
consisted of Rs. 4,800 crores. Now it
has been increased to Rs. 5,200 crores.
‘That is all right. But when we were
finding it difficult to raise the resour-
ces even for a Rs. 4,800 crore
plan, what is the sense of increasing
it to Rs. 5,400? There is a cry on the
one hand of carrying over the Plan
to the sixth and seventh year, i.e.,
reprising it, pruning it etc, and on the
other side, there is a desire of increas-
Ing the size of the Plan from
Rs. 4,800 to Rs. 5,400. I think we must
curtail this Plan, that is, we must see
the Plan through so far as the essen-
tial items are concerned. But there
are many items under the Plan which
are not so essential; these may be post-
poned. And particularly unwise
spending on the Plan should be stop-
ped immediately.

I will give you one example, if I
may, of what I call unwise spending.
In 1945, Field Marshal Auchinlek
ordered a National Defence Academy
to be set up. A committee was
appointed and plans made. In 1949
our Prime Minister laid the founda-
tion, and in 1955 the Academy was
ready and started functioning. Rs. 6-54
crores was spent on this Academy.
This Academy employs 1,800 people.
The annual expenditure is Rs. 65
lakhs. After this Academy was ready,
it was discovered that it was not suit-
able for all the three Services of the
Defence Forces. And why? It is not
suitable for the Air Force because
there are some small hills around this
Academy; so the planes cannot fly
there. It is not suitable for the Navy,
because there is no sea or any big
river nearby. And the Naval Cadets
must have the smell of the sea.
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Between 1945 and today no sea has
disappeared from there. And the hills
were also there at that time. I am
not against spending money on such
things which are matters of national
pride. But would you spend Rs. 65
lakhs every year and an initial outlay
of Rs. 64 crores on an institution
which is characterised by high mili-
tary authorities as a glorified public
school? In all humility, Sir, I call it
unwise spending.

Rightly or wrongly, Members in this
House as well as people outside have a
feeling that there is a lot of wastage,
a lot of leakage and extravagance in
the Govt. It may be that that feeling
is unfounded. In that case, it is up to
the Government to satisfy us here that
this feeling is wrong and then it would
be the duty of the Members to educate
the people. But, if there is substance
in that charge, remedial steps should
be immediately taken. It is dangerous
to allow such a feeling to continue as
the basis of common thinking. It does
not generate any enthusiasm for the
plan which we need so badly. As it
is, the people are grudging and groan-
ing for the payment of these taxes. If,
at the same time, they feel that what-
ever they pay is being wasted, they
would resent all the more.

I will conclude my speech with one
final quotation from the Taxation En-
quiry Commission’s report, which had
something to say about this wastage
and leakage. They say, on page 151,
para 19:

“Since psychological and politi-
cal considerations mingle with the
economic in the determination of
such a limit—that is, the limit of
high taxation—it depends to that
extent on popular understanding
and appreciation of the plans of
development formulated by Gov-
ernment. Efficiency in administra-
tion and economy in public ex-
penditure—which make for more
effective use of public funds and
secure a better return on invest-
ment of tax proceeds—should at
least diminish people’s unwilling-
ness to suffer an increase in tax
burdens. They say finally.
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“Altogether, it would not be in-
correct to state that taxable
capacity shrinks with impecunious
and unpopular policies and in-
effective governance, and expands
with beneficent and competent
administration. Public expendi-
ture in India has been moving
increasingly towards beneficent
expenditure, but it cannot be said
with equal certainty that it is
moving also towards economy and
efficiency.”
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Shri Supakar (Sambalpur): When
the Finance Bills are passed, the
common man in India, the average
tax-payer, will have to pay to the
Government of India this year a sum
of Rs. 1974 over and above the pay-
ment made by the Government of
India to the different State Govern-
ments. We find that the common
man has to pay to the different State
Governments a sum of Rs. 14, and for
his travel—he has to travel—and for
the conveyance of his goods to places,
he has to pay another Rs. 10. All told,
the average man has to pay during
one year a sum of Rs. 43'74 to the
different treasuries, leaving aside the
liabilities to municipalities, panchayats
and other district organisations. The
Finance Minister has told us that the
average income in India is Rs. 269,
and if a man pays about Rs. 44 out of
that, it works out to more than 15
per cent of his actual income. The
Finance Minister has admitted that at
the upper levels' of infome there is
a lot of evasion. When we take this
also into consideration, we can well
imagine the fate of the poorer sec-
tions of our society who have to pay
more than 15 per cent of their annual
income to the different Governments,
State and Central.

The Finance Minister has proposed
a reduction in the direct taxation on
the top income brackets. For this he
has advanced two reasons. The first
reason is that because there is evasion,
there should be reduction in the per-
centage that should be recovered by
way of tax, and the second reason is
that higher taxation is a disincentive,
that is to say, it does away with much
of the incentive to work. But I would
submit that this is the most inoppor-
tune time for the Finance Minister to
choose to reduce the amount or the
percentage of direct taxation on the
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richer sections of the population.
Indeed, when the poorer section of the
people, the common man, pays a
higher amount of tax on sugar, on
tobacco, on tea and coffee, the Finance
Minister should not have taken up this
reduction in direct taxes, at this point
of our national life when much stress
s laid on planning.

So far as direct taxation is concern-
ed, we find that the poor bachelor is
further penalised by having to pay an
additional amount of Rs. 60—unfortu-
nately I am not a bachelor, I am only
advocating  their cause—and® the
married man gets a further advantage
by an increase in the exemption limit.
In a country which is supposed to be
enforcing prohibition, in a country
which is supposed to be over-populat-
ed, and which is over-populated, and
where the Government is enforcing
teetolalism by taxing to a very heavy
extent sugar, tea, coffce and tobacco,
there is no reason why the Govern-
ment should have come forward to tax
brahmacharya or bachelorhood at this
point of time. Our Government is lay-
ing particular stress at this stage on
family planning, and they are granting
large sums to the different States to
popularise that scheme, and we are
surprised that these people who are
helping to check overpopulation in the
country should be taxed. Bachelors
are always in a microscopic minority
in society, and that is an additional
reason why he should not have taxed
them so much. Those who are helping
to check overpopulating the country
are rewarded with heavier taxation.
The married man has more money and
honey, but the bachelor has neither.

The price of sugar has gone up by
ten naye paise for every seer, and I
fear that after this heavy taxation,
sugar to most people will not be as
sweet as it used to be. A cup of
coffee or tea that used to cheer will
not succeed in cheering the poorer
section of our population.

Shri Sadhan Gupta (Calcutta—
East): The taxes will leave a bitter
taste.

Mr. Deputy-Speaker: Now, one
spoon should be as sweet as two used
to be. -
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Shri Sadhan Gupta: But the taxes
will leave a bitter taste.

Shri Supakar: I feel that even ciga-
rettes, instead of smoothening and
strengthening our nerves, will cause
greater irritation.

I agrce with the Finance Minister
that there is a necessity for
implementing our Plan, and, therefore,
it is necessary to impose heavier and
heavier taxes. But when the Finance
Minister advises us to pay more tax,
when he advises us to tighten our belt,
and to stint ourselves for the time
being, so that the country may prosper,
an added responsibility rests on him to
see that the wastage in governmental
expenditure is reduced to the mini-
mum.

I submit that when the common man
is paying more for his cup of coffee or
for his biri or cigarette, he should not
be told that perhaps in the capital of

" India, one dinner in the hospitality

department of the External Affairs
Ministry costs Rs. 50, excluding drinks.
I would submit that it is time for the
Finance Minister to see that we attain
or try to attain a very high standard
of austerity in governmental expendi-
ture and effect economies to the:
utmost limit.

So far as the Plan is concerned, 1
would submit that Government should
giwve top priority to those things for
which there is greater need, from the
point of view of the rapid progress of
the country. In this respect, I would
submit that Government should invest
more in starting heavy industries
in different parts of the country. Next
comes railway development program-
me. Then, we must have education as
the next priority. Especially, primary
education should be made free and
compulsory within a very short inter-
val.

I agree that we have to pay a sum
of Rs. 93 crores by way of additional
taxation. And the justification that
has been advanced is that since we:
need more money for the Plan, we
must pay more. But we received a
pamphlet this morning which points-
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out that out of this extra taxation to
the tune of Rs. 93 crores, Rs. 50 crores
is claimed by the Defence Ministry;
Rs. 25 crores goes towards the creation
of a food subsidy fund, and Rs. 18
crores to the States. I do not know
what remains. I submit that these
extra taxes do not enthuse, and will
not enthuse our people, when they
know that these taxes are not claimed
by the Plan itself but to a large extent
to meet the normal expenditure of our
States.

In this conncction, T would like to
draw the attention of the Finance
Minister and the House to two impor-
tant developments regarding the pro-
gress of our Plan, especially the
Second Five Year Plan.

The first point is the gradual bu!
sure dilution of our Plan from time to
time as it progresses. Before the First
Plan began, if we had to carry out
repairs to a school, or an incomplete
hospital had to be completed, or a tank
had to be renovated, there was no plea
of dearth of money on the ground that
we had no Plans. But now that we
have had the First Five Year Plan,
and also the Second Five Year Plan
which is in progress now, whenever
we have to cffect repairs {o a primary
school, or whenever we want to re-
build some hospital, we have to ask
for a slice from the Plan expenditure.
We are not only being asked to depend
on the Plan fund, but we are also
asked to contribute something to it by
way of people's contribution. This is
the tendency which is progressing
very slowly but steadily. And I am
afraid that a time may come when the
Plan expenditure will become the nor-
mal expenditure, and that will be a
very unfortunate thing.

Let me give an illustration of the
dilution of the Plan. When the Railway
Minister was replying to the debate on
‘the Railway Budpet, he told us that
-out of a sum of Rs. 423 crores spent
on the First Five Year Plan of the
railways, a substantial portion, namely
‘Rs. 267 crores or so went for the
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rehabilitation of the railways. I
would submit that even if there had
been no Plans, the track should have
been re-built and the strain on the
railways on account of war must have
been met. But we find that a substan-
tial portion of the Plan allotment is
utilised for the normal expenditure,
which means a dilution of our Plan
programme. I submit that if there is
a substantial dilution of our Plan pro-
gramme, the people’s enthusiasm is
also djluted to a corresponding extent.

I now come to the introduction of an
imbalance, or rather what I may better
describe as the introduction of the
caste system into every phase of our
Plan; and caste makes a Plan an un-
planned plan. I shall illustrate my
point by first referring to our educa-
tional institutions and the expenditure
incurred on them. We know that there
are different kinds of schools for our
children.

First of all, therc are the public
schools which may be regarded as the
highest caste of schools for children.
Then, we have the ashram schools, the
basic schools and the ordinary primary
schools. Everyone knows that the
expenditure incurred on the mainten-
ance of a public school or an ashram
school or a basic school is much more
than will suffice for the maintenance
of two ordinary primary schools. The
nation has been promised by our Con-
stitution that primary education will
be made free and compulsory within a
period of ten years, that is to say,
before 1960. But we find that we have
not even taken any steps whatsoever
in trying, for the sake of experiment,
to make an attempt to make primary
education compulsory in a substantial-
ly large area; on the other hand, we
find that the introduction of more and
more luxury schools at the cost of a
substantial number of primary schools
is not conducive to a widespread and
broad-based plan.

I will come to another illustration—
regarding the rural upliftment pro-
gramme., We know that even there
there are four classes, the Community
Projects claiming to be the highest
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class, which involved at least in the
beginning . an expenditure of Rs. 65
lakhs of rupees for each project block.
The next class or next caste is the
Community Development Block; then
comes the National Extension Service
and now we have the fourth class, the
Post Intensive Block.

I will not multiply illustrations to
show how we are going to increase
the differences between the develop-
ment programmes and the.cost of the
development programmes that we
place before the public of India. But
what I submit is that since the differ-
ent classifications of these development
programmes are placed before the
couniry and implemented in a way
whereby certain portions or certain
classes or certain areas or persons who
can please the demi-gods get the most
out of the general expenditure of the
country and there are persons who
have to wait for years and years
together for a development program-
me to come to their area, we find that
in many places there is no enthusiasm
left for the plan. I submit that we
will find in many places that it is the
poor, it is the lower middle class, who
which pay a heavy ‘ax, more tax than
their pocket can bear. But we find
that they do not get any advantage
out of the plan—development—in
return.

16.59 hrs.

[SrRIMATI RENU CHAKRAVARTTY in
the Chair.]

In such cases, I submit that it is
necessary, if the Government want
money for the Plan, if they want
money for the development of the
people, they must see that the whole
country and all parts of the country
get equal and equitable treatment.
Otherwise, there is no use in enthus-
ing people in the name of the Plan and
trying to extract as much out of them
as possible.

Shri Tyabji (Jalna): The Budget in
troduced by the Finance Minister iIs &
valiant attempt to nurture and ulti-
mately bring to fruition the physical
aims of the Plan. But it is clear that
in drafting the Budget, the Finance
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Minister has been dominated—and I
say rightly so—by the fear of infla-
tion, So while he has retained the
physical targets of the Plan, he has
made fundamental changes in the
financial proposals contained in the
Plan,

The Plan, as prepared by the Plan-
ning Commission, provided for Rs. 800
crores of taxation, The Finance Minis-
ister has proposed to levy Rs. 1600
crores of taxation and corresponding-
ly diminish deficit financing and fill
in the gap. As the Finance Minister
has said, a major head of his taxation
policy is that the “taxes must restrain
consumption over a fairly wide field
so as to keep in check domestic infla-
tionary pressures and to release the
resources required for investment”.
This helps us to understand the Fin-
ance Minister’s taxes on sugar, matches
tea, coffee and railway fares, and his
lessening of the exemption limit of
income-tax.

Inflationary pressures can be reliev-
ed In two ways: the first is to levy
heavy taxes and to restrain consump-
tion, and the second is to increase
consumption goods which, in the case,
of India, amount to increasing agri-
cultural production. That there is
enormous scope for the development
of agricultural production in this
country cannot be denied. An acre
of land in India produces 1/4th of what
it does in Europe or America. May I
here repeat a quotation from the re-
port of the World Bank, which was
recently read out with approval by
the Vice-Chairman of the Planning
Commission, at the Conference at
Mussoorie:

‘“Proper application of known
techniques, in conjunction  with
the possible expansion of irriga-
tion and the cultivated area could
increase India’s agricultural out-
put four or five-fold By the
time that has been achieved, new
techniques will have been evolved
and the way will be open for fur-
ther progress. Results of the crop
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competitions organised for the
Grow More Food Campaign show
yields about seven times higher
than the local average. India’s
yiclds are at present among the
the lowest in the world; with the
labour force available, they could
be among the highest. There is
thus a great deal of scope for pro-
gress that is technically easy but
is retarded by poverty and ignor-
ance, As progress becomes tech-
nically more difficult, the rate will
be maintained by the increasing
power of educational forces that
will develop more slowly”.

The question of food can be looked
at from another point of view. The
consumption of food today in India
is 2200 calories per person, The mini-
mum requireq for sustenance is 3000
calories. 1 have taken these figures
from the Second Five Year Plan.
These figures are not in accord with
what some other authorities say, but
for the present I shall take them as
correct. At the end of the Second
Five Year Plan, the consumption of
food is to be incrcased from 2200
calories to 2450 calories, when  the
minimum required for proper susten-
ance is 3,000 calories,

So even at the end of the Second
Five Year Plan, the average Indian
will be living on a standard of food
consumption which is considerably
less than what is required for mere
sustenance; he will be living just a
little above starvation level. Is it
surprising that the production in
India per man is one-fourth or one-
fifth of what it is in Europe or
America? What would one say of an
industrialist ~who  purchases an
exper.sive machine capable of 40 years
of good and efficient service, who
does not supply the necessary lubri-
cation so that at the end of 20 years
the machine becomes useless? That
is cxactlly what we are doing to our
360 million potentially valuable
human machines. It is clear, there-
fore, that until consumption reaches
this minimum of 3,000 calories, food
can only in a very incorrect sense be
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called consumption goods. Until that
minimum is reached it forms an
essential requirement for the human
machine. Food is absolutely neces-
sary in order to enable the human
machine to produce up to its proper
capacity. Until that minimum of 3,000
calories is reached, it cannot, in
principle be distinguished from the
machine itself as a necessary require-
ment for the production of wealth.
Of course, after the minimum of 3,000
calories has been reached, food
becomes a consumption article in the
correct sense. The excess over 3,000
calories is not required for the pro-
duction of wealth and then it is only
a luxury which can be dispensed
with. Madam, I do not wamt to labour
this point any more. I doubt whether
any Member of this House will dis~
agree with my thesis that agricultural
production must be increased. Now,
the triple pillars of increased agri-
cultural production are, first better
utilisation of land; second, improved
seeds, implements and methods of
cultivation, and finally, co-operation.
It will be seen that none of these three
pillars rests entirely on a financial
foundation. What is required is not
money. What is required is a dyna-
mic and forceful administration. I
know that there are the Community
and National Extension Schemes. But
I am far from being satisfied about
their working. I have visited the
Community Development and Na-
tional Extension Projects in my own
constituency, and I cannot say that
they are inspiring or that they are
being worked with the resolution that
they are being worked with the
resolution that they require for their
complete success. Then, coming to co-
operation, I see no trace of that dyna-
mic and enthusiastic urge for co-

that alone can make it a success.
Cooperation is today what it
has always been, a wilted and

wilting plant, growing, it is true, but
growing at a painfully slow rate.
Now, I ask you to look at what is
happening at the irrigation projects
that we have completed or almost
completed. Hundreds of crores of
rupees have been spent and vast

.
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dams have been constructed. We were
told that many lakhs of acres of
land would be irrigated and flower
like  gardens. But, what has
happened? Though the dams have
been built and the water is there
only a fraction of the water is being
utilised. This is most gross at the
Tungabhadra Scheme and i the
Damodar Valley. But I understand
tnat it is so to a greater or lesser
extent at almost all the irrigation
scuemes. wWhy in the name of God
{s this so? We are told, because of
administrative delays and difficulties,
because some file has not yet com-
pleted its destined round.

But that is not all. We are reclaim-
ing land and constructing irrigation
schemes at vast expense on the one
hand. On the other, the desert of
Rajputana is advancing and making
inroads into fertile land and destroy-
ing it. In the First Five Year Plan
there was a most excellent scheme
for planting a forest belt to check
the inroads of the desert. What has
happened to this shceme? Nothing or
almost nothing. So, while the area of
agricultural land is being increased
at vast expense by the construction
of these dams and irrigation schemes
on the one hand, it is being decreased
on the other by the inroads of the
desert.

What is the remedy for all this?
One thing is clear. There is no lack
of money or funds. What is lacking
is dynamic drive and initiative and
particularly, I say, dynamic drive
and initiative from the top. It is no
use blaming the villagers for not
using better seeds or not forming
co-operative  societies, as if co-
operative societies form of themselves
ilke pools of water after a shower
of rain. What is needed is direction
and drive from the top.

Consider the three pillars of in-
creased agricultural production that I
have mentioned. As regards the first,
proper utilisation of land, this is a
fatherless and motherless child. Land
is now utilised at the sweet and
haphazard will of the owner, and
where the owner is the Government
at the even more irresponsible will
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of the Collector. As regards the
improvement of seeds, implements
and methods of farming, something is
being done by the Community Pro-
jects though not half of what is
required.

As  ragards co-operation—land
utilisation I called an orphan child,
but co-operation is a child that is
struggling with both a step-father
and a step-mother. In the States co-
operation is always entrusted to the
most junior and generally the most
incompetent Minister and here at the
Centre, co-operation merely forms
one of the departments of the Food
and Agriculture Ministry.

An Hon. Member: Not everywhere.

Shri C. D. Pande: That is a fact.

Shri Tyabji: How can the Food
and Agriculture Minister who is al-
ready weighed down by the
anxieties of procurement and distri-
bution and of the increase of prices
in this pocket or that, how can he
be expected to find time for such a
long term scheme of development as
co-operation?

My proposal is that a powerful new
Ministry should be constituted at the
Centre. This Ministry should be
designated the Ministry for Land
Utilisation and Co-operation. A most
senior and dynamic Minister should
preside over this Ministry. The
formation of such a Ministry will not
involve the engaging of much addi-
tional staff. Most of the staff that
will be needed is already there
burrowing in the vast corridiors of
the Ministry of Food. You have only
to take that staff and start the
Ministry. The new Ministry should
have wide powers to give mandatory
advice to the States on land utilisation
and on the development of co-opera-
tion.

Shri T. T. Krishnamachari: No.
Central Ministry can give mandatory
advice.

Shri Tyabji: 1 will come to that.

In case the Ministry is not satis-
fled that the State is not following
its advice with the necessary ex-
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power to take the implementation of
the schemes into its own hands. If
necessary, legislation should be intro-
duced for the purpose and the Con-
stitution should be amended. I fully
realise what the Finance Minister
pointed out, that it is necessary to
provide the Centre with powers to
interfere with the States when it
finds that they are not acting accord-
ing to its advice.

Unless some dynamic steps such as
the one that I am advocating are
taken, I most earnestly submit that
the Plan is in serious danger. As the
Finance Minister has said the Plan
has already, in its second year run
into difficulties. The Finance Minis-
ter has taken such steps to save the
Plan as lie in his power, by reduc-
ing the deficit financing and filling
in the gap. But to do so he has had
to double the taxation contemplated
by the Plan and even to tax the
poor who are already struggling
against the rising cost of living. But,
the difficulties into which the Plan
has run are due to administrative
lethargy and delays. If this adminis-
tiative lethargy and delay had not
been there the production of agricul-
ture would have been stepped up to
wu far greater extent; the prices would
not have risen; there would huve
been no inflation and the Finance
Minister would not have been com-
pelled drastically to increase the
taxation contemplated by the Plan
and we would not have been in the
state in which we are now. The only
remedy is a high-powered drive from
a Ministry of the kind I have describ-
ed, the powers of which will not be
limited to the Union subjects but
which will have power to interfere 1n
the States when there is slackness in
agricultural production. If such a
Ministry is brought into being, then,
the difficulties into which the Plan
has run and to which the Finance
Minister has referred will be solved
and we can, then, properly approach
him to reduce taxation. Until then
it is futile to attack his proposals.

the first place, I have to congratulate
the Finance Minister for presenting
an illuminating and constructive
Budget. The true state of affairs in
the matter of finance is depicted by
him. The question is posed as to
whether we should progress or there
should be a stalemate. As was stated
by somebody here, we are wedded to
the Second Plan and there is no ques-
tion of divorce from it. Only the
other day, the Leader of the Opposi-
tion has stated that the Plan should
be carried through and expressed his
hope and happiness that there was no
slackness in the progress of the Plan.
He felt that the implementation of
the Plan should not be relaxed. Thus
there is agreement on the question
that the Plan should be implemented
according to the schedule. The Fin-
ance Minister had to find funds for
increaging the defence expenditure.
From the Budget it is seen that due
to reasons which are beyond our
control, there has been an increase in
the expenditure on the Plan itself.

Now the question is whether we
should implement the Plan as sche-
duled. As it is, Rs. 4,800 crores are
not sufficient for implementing the
Plan. That is the true state of affairs
now. It is also agreed that sacrifices
must be made. People also are pre-
pared to make sacrifices. If that be
80, my submission is that the Budget,
aus presented could not be said to be
one which is opposed to the interests
of the people. It is the achievement
of the targets that should lead one to
conclude whether the Government
has succeeded or not; not the money
spent. The Plan is a national Plan
and not the Plan of any particular
party and I appeal to the Opposition
Parties to co-operate by all means for
the success of the Plan.

The Leader of the Opposition has
stated that there is difference only in
the approach in finding the money for
the Plan. He has pointed out that
nationalisation is the panacea for all
the ills. I want to point out the state
of affairs in Kerala where the Com-



























































